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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH AT PUNE

ORIGINAL APPLICATION NO. 48 OF 2023

IN THE MATTER OF:

AKASH VYAS LApplicant

//Versus//

STATE OF GUJARAT & ORS. ..Respondents

AFFIDAVIT-IN-REPLY ON BEHALF OF

135123 2Y

RESPONDENTS NO. 6 SR'NO'; you 1202\
DATE.=—

R.CHAVDA
RNOTARY
IT IS MOST RESPECTFULLY SHOWETH: GOV, OF INDV*

2 0 APR 2024

I Ajit Devijibhai Chaudhari, aged 43 years,

serving as Geologist, District Arvalli, do hereby

solemnly affirm and state on oath as under: -

1. I state that, I have been served with the
copy of petition and as I am conversant
with the facts and circumstances, I am
competent to file this reply and
therefore I am filing the present reply.

2. It is most respectfully submitted that,

this Hon’ble Tribunal vide order dated
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03.10.2023 was kind enough to pass
following order:

“In the e-mail sent to us by respondent
Nos.l to 3 today, it is also mentioned
that it is not known to them whether the
formalities have been completed by
respondent Nos.4 and 5 regarding the
extension of the lease period as the same
can be made clear only by the Government
or may be answered by respondent Nos.4
and 5. When we enquired from him as to
what were the terms and conditions for -
issuing mining leases, it 1is stated by
him that for that, the Commissioner of
Geology and Mining only can provide the
information regarding the leases granted
to respondent Nos.4 and 5 along with the
terms and conditions. We, therefore,
direct the Registry to implead the
Commissioner of Geology and Mining as
respondent No.6 today only and issue
notice to the newly impleaded respondent
No.6, returnable within four weeks,
directing him to place before us the

mining leases issued 1in favor of
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respondent Nos.4 and 5 along with the
relevant terms and conditions and a copy
of the same shall also be served upon the
applicant and learned counsel for other
respondents.”

It i1s most respectfully submitted that,
since the memo of the petition was no
received by the respondent herein, the
Hon’ble Tribunal was kind enough to issue
following directions vide its order dated
02.01.2024:

“From the side of respondent No.6, Mr.
Abhijit Dube, Law Officer has appeared,
who submits that he has not been served
a copy of the Original Application along-
with all relevant documents because of
which no reply affidavit could be filed
from their side. We direct the Registry
to serve a copy ©of the Original
Application along-with all relevant
documents as well as all orders passed by
us in the present application upon the
respondent No.6 because it is essential
for us to understand as to what were the

terms & conditions for issuing mining
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leases, which could only be disclosed by
the respondent No.6. The reply affidavit
shall be filed from their side within
four weeks.”

It 1is most respectfully submitted the
leases to the private respondents herein
were granted vide order dated 05.07.2012
after taking NoC from all the competent
authorities and the lease deed was
executed on 06.08.2012 for a peridgd of
ten vyears, i.e. till 05.08.2022. The
lessee 1s bound by the terms and
conditions laid down under the lease deed
as well as the rules framed by the State
of Gujarat under Section-15 of the Mines
and Minerals (Development and
Regulation) act, 1957. A copy of the
lease deed dated 06.08.2012 executed by
the private respondents herein is annexed
hereto and marked as Annexure-
‘R1(Colly.)"’

It is most respectfully submitted that,
in exercise of the powers conferred under
Section-15 of the Mines and Minerals

(Development and Regulation) Act, 1957
4
it

/
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the Government of Gujarat vide
notification dated 24.05.2017 enacted
the Gujarat Minor Mineral Concession
Rules, 2017.

It is most respectfully submitted that in
the said Rules, Rule-12(1l) (a) provides
for deemed extension of ‘an existing
gquarry lease that has been granted or
renewed prior to commencement of the 2017
Rules, i.e. before 24.04.2017. A copy.of
Rule-12 of the Gujarat Minor Mineral
Concession Rule, 2017 i1s annexed hereto
and marked as Annexure-‘R2’.

It is most respectfully submitted that,
since the leases to the private
respondents were granted prior to the
commencement of the 2017 Rules and since
the same weréﬂexisting at the time of the
commencement, the leases are deemed to
have been extended till. 31.03.2030 by
virtue of the provisions laid down under
Rule-12 (1) (a) of the 2017 Rules.

It is most respectfully submitted that,
a lessee, in addition to the term. and

conditions 1laid down under the lease

F -
s _,/
D
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deed, is also governed by the terms and
conditions laid down under Chapter-III of
the 2017 Rules. A copy of Chapter-III of
the 2017 Rules is annexed hereto and
markéd as Annexure- ‘R3’.

9. It is most respectfully submitted that,
in addition to the abovementioned
provisions, a lessee 1s also governed Dby
Chapter-VIII and XV of the 2017 Rules,
which deals with Scientific and
Systematic, and Environment Management,
respectively. A copy Chapter-VIII and XV
of the 2017 Rules is annexed hereto and

marked as Annexure- ‘R4 (Colly.)’.

Solemnly affirmed at Gandhinagar on this 20th

day of April 2024. 12 0 APR 2024

_/"/
/-._. *
P

Deponent

SOLEMNLY AFFIRMER

BEFQRE ME
R. R CHAVDA
NOTARY
GOVT. OF INDIA

20 APR NN
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1
: jmaiuaas
Fornm of quarry Lease/ Renewals 5.k B

S mm T Em

(undui rule 1003) of the Gujarat Minor Mineral Concession Rudes, 2010)

1HI1S IDENTURE made this .S......... day of RMaed 20.18=...... between the

v

' GOVERNOR OF GUIARAT (HEREINAFTER REFERRED TG AS ﬂ-[l;~"Slalc Government”

" which expression shall where the context so admils be deemed do include this successors in office i
[ and aswigns) of the one part and i

(1) (Name of person) HIIHRU"’”"‘S[’\_SLUL‘I RLLC¥+1LS((L)L\C(’\C%ULLU’V\ ........ P

(address and occupation) : = Y
n } fux ) : ey !;cm"[ici oo 13 G

Bt o shave fua. TTew Do dsts e i Sabwr Reimbhee R R

(hereinalter referred to as “the lessee™ which expression shall \\_'hcrc the context so admits be |

deemed w include lus heirs executors, administrators. represciative and permitted assignces

(2) (Name of person) Shui.. . ' i
[
- (address and occupation) I

AN (NGITICIO AINCTSOR koo syt gt B0t s e

of (address and occupation)

(heccinafter referred to as “the lessee™ w ich expression shall where the context so admits be

\me

decmed to include their respective heirs, executors, administrators, representatives and their

permitted assignees.) . ;’? |
C&M' ‘Vn . |

o=g am,



{3) (Name of persorn Shitucsassmissiofnssemssasssssmmgons s Se il it OO AL KR e,
i

Gl (Address) somsmamssisssens gL AL SRS IO P ST TP

and (Name of person) .............. R BETTITP

OF (AAATCSS) .oeenuvarsnsassnsmssanssorsssesssonbipsesssraseseammaspisosmmsssopuet oafaaviatnsisoutreot AT EAIREA I Wttt ovs o

and (Name of person).csassiemms et RO YT

| . )

' o B () T ST e R connrenens AL CATTYING 00 Buginegs -
in partnership: at (Address of the firm or sYndicate ) cvewemvereseerene R — rhapedb0a9OBAECTDaEC OO,
LRI T, - b under the name style of (Name of the differ of syndicat.

.................. oo registered under
{ACt which registered oo (Hereinafter veferred o i the

lessee™which expression shall when thé coniext to admits be deemed to include all the partners o}
the said firm, their representatives. heirs éxecutors, administralors and permitied assignees) !

(4) (Nam.e Of Con]pan}l) B e T L L oD e b il LR R R o G e o e e e e s e | L‘Ulllpéln)’

reaistered under (Act u’,_)ldcr which INCOrparated) Lo e oo

.......................... and having its registered office a (address)

(hereinafier referred to as she lessee™ which expression shall where the context so whinits be
rereinafte § i

deemed to mclude its successors and permitted assignee () of the uiher part,

WHERE AS the lesseeflessees has/have applied o the Competent Authority concerned iy
accordance with the Gujarat Mineral Concession Rule 2010 (hereinafter referred Lo as the said rules)
for a quarry lease/ rc)yxﬁl for (Name of Mineral) wal%,lf'f. ......................... in respeet of

the lands described in part | of the Schedule hereunder written and has/have deposited with the
2 i~ |2
Govemnment the sum of Rs..?.?.-.\QQ.Q.l’.'. ............. as seeurity Dated. ZH =9 o
. . ol L ~ Qi 2ol 2 g B
AND WHERE AS the Commissioner has communicated his approval to the grant of this lease (in

case of specified minor minerals) J
NOW THIS LEASEWITNESSETH that in consideration of the rents and royalties covdnant and
~ agreement by and in these presents and the schedule hereunder written reserved and contained and

on the part of the lessee!

Quwafufe_ .................................................... (here state mineral ¢f minerals)

. s |
[‘I"[‘ i 1 e o > . - . . .
creinafier and in the schedule referred to as the said minerals situated lying and being or under the

lands which are reforred toin part [ of tt

lessees 1o be paid those the quarries. mines strata/veins scems and beds of

e said schedule, wycther with a liberties. powers and
privileges to be exercised or enjove

. d in connection herewith which are mentioned in part 1l ofthg
said Schedule subject to (he |

estrictions and conditions as to the exercise and enjoyment of such
and privilepes X1 pT | : - . K
Vbt 1 priviteges EXCEPT ang reserving out of this demise unto the Government the
1oerties, powers and privileosc . ' '
d privileges hentioned in Part 1V of the said Schedule TO HOLD the premises

anted and ; ’ .
fn SEjlsed niothe lesa-‘;/;”c_ es {rom the G .......... g4 - . day ol
!

@'ﬂ o Ain

libertics, powers

hereby pr
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19 [’rﬂ"'lj ...... yvears than next ensuing Yll;LDlNG'

Xo l'?/ i fOF the teril of .S LT . Vol
o ernment the several rents and royalties mentioned in Part V.0
1ed in Part

the provisions contair
ith (he Government a8

ANDPAYING (herefore into the Gov A < '
! sgpective imes theren speeilied subject lo

{he said Schedule at the re . |
L and the Jessec/lessees hereby/ convents/ convenient w
1 of the said Gehiedule ane / ' i 1
[ ihe s Sehedule i expressed and Government hereby covenants with the less
i Part VII ol the 545 . TRy e Ve
) (VI of the said Schedule is expressed AND it is hereby a mutually agreed between
{oagols as o par i} . A
-s hercto as in Part Ix of the said Schedule is expressed.
the parties he as | .
| WITNESS WHIERLEOF these prescnts L e been exeeuted in manner hereunder appearing the
IN INEDO 4 |
day and year irst above written. ’
The Schedule abové referred to Grant order No.G11/QL/ S—c‘ L6 [3 q Lo +0 2 ) Py K
PART" rpc‘* e - g._ ,_}_ - ,L,o l ?_’
The area of this lease )
Village 'VCNC“{* Taluka .. QoSS District CethaxKdmbhet
|
¥ Survey N'-"---'I-J"-u"-"'-‘*-‘;\..vc'-”-‘f-ufclf..[é\‘.i.:.l. ......... ATCa ....x ~90-go0. Hecto¥ .. Colored
R“:‘A‘I‘?’{{c“— Type of land ...(,kto.\/..*.‘.: ...... L.*?.‘s?.’.tsl ..........................................

On the North by Adjoining G .x\°. (B
On the South by Adjoining DUnCyetr ?leﬁ

On the East by Adjoining

—l
Al ‘
On the Vest b) /\djoining —{t —

herzinafter referred to as “the said lands™

PART-1I

§ Liberties, Powers and Privileges to be Evercised and Enjoyed by the Lessee/ Lessees Subject to the
T ~

Restriction and Condition it Part T
To enter upon land and searchfor, win, work cte.
at all times during the term hereby demised to enter upon the said lands and to

1. Liberty and power
. bore, dig, drill for, win work, dress. process, convert; carry away and

scarch for, mine, quai:
dispose of the said mineral/ minerals.

To sink drive and make pits shifts and inclines, cfc.

2. Liberty and power for or in connection with any ol the purposes mentioned in this part to sink,

drive, make, maintain and use in the said lands any pits, shafts, inclines. drifis. levels, water ways

and other works. ;

3. Liberty and pd\_vcr for or in connection with any of the purposes mentioned in this part to erect »

';tvlwstrtnct maintain and use on or under the said lands any'engines machinery plant dressing-flowers 1 s
Ur.na'ces coke ovens brick-kilns workshops store houses, bungalows, godowns sheds and otfxer :
building and other works and conyenience ot the like nature on or under the said lands. » |

o make roads and ways etec. ad use existing roads and ways.

ey
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|
4. Tiberty ‘and power for or in connection with any of the purposes mention.d in this part to make

any tramways, railways. roads and other ways in or over the said lands and 1o maintain and o and
trespass with or withoat harses. cattle. wagons locomotives or other vehicles over the same (or any
exiling tramways. railways. roads, and ather wavs in or over the said landsy on such conditions as
may be agreced to.

To get building and road materials ete.

5. Liberty and power for or in connection with any of the puipo.c meationed in this part to quarry *

and pet ordinary building stone and gravel and other building and road materials (except that of

specified minor mineral) and ordinary clay and to us¢ and employ the same and to manufacture such

ardinary clav into bricks or tiles and to use such bricks or tiles but not to setl any such materials
bricks or tiles on payment of royalties prescribed n the said rules.
(Bracketed portion to be deleted in case the lease s for speciticd minor mineral)
To use water from streams ete. '

: . e of the purpeses mentioned in thi .
6. Liberty power for or in conneetion with any of the purpuee ted in this part but subjeet to

the'rights of any existing or future lessees and with the written permussion of collector or any officer
ament in that behalf to appropriate and use water ficm any strewns, water
the said lands and to divert step up or dam any such

but not as so to deprive any cultivated lands, "i”agcs:

autharized by the Gover
courses, spring or othcr sources in or upon

water course. culverts, drains or rescrvours
aces for livestack ol a reasonable supply or water 85 before accustomed nor

buildings or watering pl :
ecams or springs. Provided that the lessee/lessees shall not

in any way to foul or pollutc any str
interfere with the navigation in any navigable stream without the previous written permission of the
Government.

Ta use land for stacking-heaping or depositing purposes.

7. Liberty and power o enler upan and use a suilicient part of the surface of the lands for the

purpose ol staking, heaping. storing or depos
works carried on and any tools, equipment, carth and materials and substances dug or raised under

the liberties'and powers mentioned in this part.

" .
iting thercon any produce of the mines, quarries on

Bencficiation and carrying away of production.
8. Liberty power to enter upon and use a sufficient part of the said lands 1o beneficiate, process.

dress, converl the said minerals produced [rom the said lands and to carry away such bencficiated/
processed, dressed, converted mineral/ inerals.
To clear hrush-wood and to fell and utilize.

“ 9. Liberty and power for or in connection with any of the purposes mentione in this part to fell and
use any timber or trees or brushwood now standing or which hereafter may be standing upon the
reserved forest tunid included within the said lands, provided that mot more than

AT e SQ. mits/bighas or such reserved forest land shall be cleared in any one
year nor the same place oftener than once in every vear and provided that the previous permission it
writing of the Divisional Forest Officer for the lime being (hereinafter retrred to as the Divisional
Furest Officer”) is obtained which permission shall be granted by the said Divisional Forest Officer
from time to time for an area nol exceeding hectares af a time on

SELCH .f'l.‘Pl'Cﬁ“Oﬂ of the lessee/lessees to the effect the effect that the lessee/lessees requites/ouire

the additional .areh for bona fide and immediate extension of mining/quarry operations 'under this
lws.e and provided also that the exercise of the liberty and power expressed in this clause shall be
subject to the abservance of the terms and conditions contained in the other part of this Schedule.

/- |

o
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PART-1HI

1 J capuditians as o the exercive of Libertios poveers and priviteges in Part-H
Restrictions @l <«
ain places,
Nao huilding ete. upon certain |
e shall be crected setup or placed and no surtace eperations shall be carried on

) it

.l l'I}lI'”L ol Ill .
LN bt Blie pleasure ground. burming or burial pround or place held sacred by any class ol
.| A ; )
o ||'|1‘\H A

any honse or A
pot in sueh a manner as to injure or prejudiciatly atfect and buildings, works,

illage site, public road or other place which the Government may cancel
|

p“\nn\ \

s publie g wpound

nﬂﬂ‘- i h{\ \ﬂ l‘” ¢ ] ersons ﬂn\l 1R8] IJH\{ \,I] ]H h UsSe l tor '\l“i e one dll()l\\ \\‘}]ILil i dll’(‘ [dy
™ ‘n--;'{\ art L € P T S

“ ‘\ i TSNS l‘” - ll & [h (.11 RIS I W ! l‘ “[ ses not IIlLllldLLl ln thIS lC:L\C.
QL r'[\ \\ Cre y QT LUrposes i

<hall nat alic interfere with any right ol way. \\Qll ot lank.

[hy - ssep i

P jssion for surfac: operations in a land not already in use.
erm ‘

S Befu:e using for surlace operations any land which has not already used for such operations the
- sees shall give to the Competent Authority and the Collector of the District Sixty days

-

~ggpe/lesse
];i-:u 25 notice in writing specifying the name or other designation of the situation and the extent of
(he land proposed to be so used, and the purpose for which the same is required and the said land
shall nat be so used if objection is issued by the Competent Authority or the enllector of the District
within onc month after the receipt by him ol such notice unless the objections so stated shall on
reference to the Government be annulled or waived.
Tp cut trees in unreserved lands.
3. the lessee shall not cut or mjure any tree in the leased arca without the' previous sanction in
writing  the Competent Authority.
(b) Notwithstanding anything contained in sub-clause (a). the lessee shall not cut or injure any tree
in the leased arca falling within reserved’ protected forest without the previous permission in writing
of the Divisional Forest Officer or the Otficer authorized by him in this behalf,
Not ts enter upon reserved forest.
4. (a) Save as provided in clause © of Part [f of this Schedule the lessee/ lessees shall not without the
express sanction of the Divisional Forest Officer cut dows or injure any timber or tress on‘the said *
lands but may without such sanction clear aw ay any bush wood or under-growth which interteres
+ith any operations authorized by these presents and not wilhstanding anything in this Schedule
contained shall not enter upon any reserved forest included in the said land without seven days
previous notice in writing to the Divisional Forest Oflicer nor without obtaining the sanetion in
writing of that officer nor otherwise than in accordance with such conditines 2s that officer may in
his absolute discretjon prescribe.
(b). The lessee shatl puy such compensation as may be assessed by the Chief Conservator of Forests
ior daiage caused to the land in any area of the FLSL‘l\’Ld Torest on account of the mining operation
carried oul in such area. The compensation for such damage shall be based on the value of the
standing trees in such arca and twenty thnes the sum of annual tevenue derived by Government
from such land immediately before the grant of lease.

No mining operation within 50 meters of Public Works ete. , ;

3. The lessee/lessees shall nat work or ety onor allow 1o be warked or carried on iy qQuarry or
mining operations at or (o any point within a distance of 30 meters, il no blasting is involved and
200 meters, if blastmL m involved from the boundary ol any rathway line except with the previous

willten permission of the railway Administration concermed or from the boundaries of any reservoir,

canal or other public works or building or inhabited site exeept with the previous permission af

/@ML %
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O
Govetnment ar any other officer authorized by the Government ihis behalt and othery: ise tha,
accordance with such instructions restrictions restrictions and conditions either genery| or \DN '
which may be attached to such permission. The said distances of 50 meters 07 200 metery, gy Ibi
measured in the case of railway reservoir or canal horizontally from the outer toe of the bank or the
outer edge ol the cutting as the case may be and in case of a building horizontelly from the pliny,

theteof.

Explanation: - For the purposes of this clause the expression Railway Administration shal have
the same meaning as it is delined 1o have in the Indian Railway Act, 1890 i1y scction 3, sub-section
(4) of that Act. Public Road shall mean a road which has been constructed or artificially surfaced a
district from a tract resulting for repeated use.

Facilities for adjoining Government licences, and leascs.

S The lecepn!lacens . . Ten ‘ ;

6. The lessee/lessees shall allow existing and future holders of Government licences of leases over
any land which is comprised in or adjoins or is reached by the land held by the lessee! lessees
reasonable fucilities of access thereto. i

PROVIDED TH & antial Nine ; : d
PROVIDED THAT no substantial hindrance or interference shall be caused by such holders
of lLicences or lessees to the operations of the lessee/lessees under these present and the
/lessees shall be entitled to compensation as may be mutually agreed upon betjveen the
lessee/lessees and such holders and in the event of disagreement such fair compensation may be
cancel mined by the Competent Authority or any other officer authorized by the Government in
respect of all loss or damage sustained by the lessee/lessees by reason of ur the exercise of this
liberty.
7. It the said lands or part thercof are forest lands. the lessee shall tuke all steps to ease the slopes
and restore
top soil in lands worked out. exploited or mined and it shall be open to the Government to aftorest
such lands cven during the existence of the lease. ' ‘

: PART-1V

Liberties, Powers and Privileges Reserved to the Government
To work ather minerals.
I. Liberty and poper for the Government or any lessees or person authorized by it in that behalf to a
enter in to and upon the said lands to search for win. work. dip, get, ralse dress, process, convert
aud carry away any minerals other than the said minerals and any other sulstances and for those
purposes Lo sink, drive, make. erect, construct, maintain and use such pits, shafts, inclines, drifts
. levels and other lines. waterways, airways. water courses, drains, reservoiss, engines. machinery,
plnt buildings. canals, tramsways. railways. road wavs and other works and conveniences as may be
deemed necessary or convenient. -

Provided that in the exercise of such liberty and power no substantial hindrance or
interference shall be caused to or with the liberties powers and privileges of the lessee/ lessees under
these presents and that the [essees shall be entitled to such fair compensation as may be mutually
agreed upon or in the event of disagieements as may be cancel mined by the competent Authority or
any ather officer appointed by the Government in respect of all loss or dam'lge sustained by the

fessee/lessees by reason or in consequence of exereise of such llberl\ and power
I

To'make railw ays and roads. |

2. Liberty and power to the Goverament or Central Government to Construct any road, railway or

B

canal reservoir or to carry electric or le[cpf?:incs in or over the land under the lease is reserved.

@
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Bees SO '\»-\ WY --'~..‘.',_
Pravided that belore such liberty or power is exercise

d a notice of not less than sixty days
fessee and the area utilized by Gove

o o L '
mment for any of the aforesaid purpose
lessee will not be entitled to claim any

shall be given to the

shall be exeluded fram the ‘
usion.

are under the lease and (he

ernesancvesel
compensation for sueh ¢

i > Government to cancel mines «ar . . o .
3. Liberty and power 1 the Gover Lo cancel mines, at any time by giving to the lessee six

writing. the lease if the avea for whicly the

months notice in lease has been pranted or any part

| s required by the Giovernment for any publie purpase
thereol 1s :

and decaration urider the signatare of
that the area, or as. the case may be (he o

the Conrmissionet

art of the areas is so required shall, as
lessee and the Government. be conclusive.

ween the
between

1 on the cancellation ol the fease under this power the area under the lease shall be resumed by the

Governmenl and the lessee shall be paid such compensation

as may be cancel mined by an-officer
by the Government for the purpose and in

;1ppoinlk‘d

assessing the amount of compensation, the™
officer s appointed shall be guided by (he principles:t

aid down in the Land Acquisition Act, 1984

U -
' 0 i

for such assessment.
PART-V

Rent and Royalties Reserved by this lease
To pay dead rent or royalty whichever is greater.

1. As per rule 22 the fessee shall also pay to Govt, for every year of the lease, tac yearly dead rent

15 permitted to work for more than one minor mineral in
_the same area, than lessee should pay the dead rent for both minor minerals.

specified in Schedule-11, and if the lessce

Rate and mode of pay ment dead rent. !

1 he lessee Jessees shall not be liable 1o pay in respect of any vearly period both the dead rent
reserved by Clause 2 of this part and alse the sum of the royalties reserved by Clause-3 of this [.mrl.
but shall pay only whichever of the said sums 1s greater.

2, Subject to the provision of Clause | of this part, as from the day of during the. subsistence of this

lease the lessee/ lessces shall pay w the Government annual dead rent at the' rate mentioned in

*second schedule of the said rules per mineral.

Rute and mode of Payment of royalty

¥ Subject to the provisions of clause | ol this part. the lessee/lessees shall, during the subsistence of.
this lease, pay to Government at such times and in such manner as the Government may prescribe
toyalty in respect of any minor minerals removed by hinvthem from the leased area at'the rates for
the time being in force under Schedule 1 to the Gujarat Minor Minerals Concession Rules, 2008.
P'ayment of surface rent

4. The legsec shall pay rent to the Government for all parts ol the surface arca leased to him for the
purpose of quarry, surface rent at the rate prescribed by Government fron time to time.

Royalty/ Dead rent/ surface rent payable at the time to time as amended by Government.
PART-VI

Provisions refating to the rents and royalties
Rent and Royaltics to be free from deductions ete.

1. The rent and rovalties mentioned in Part V of this Schedule shall be paid free from any
~‘ - . - ‘
deductions to the Government at District/Sub-Treasury at FU"U%muéﬂn Dederset: and

tn such manner as the Competent Auvthority may preseribe. 2 E- ?0\‘3 i

Mode ofcompl‘lting of royalty
@//VJZM
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2. For the purpose of computing the said royaiies the lessce? lessees shall heep a correct accayy af

the mineral/ minerals actually produced from the quarries/mines/lands and dispatched from, the i ﬂpi)c?
quarry in the form preseribed by Government and the number of persons employed therein ang alsg: - r”oc?l
complete plans of quarry and shall furnish to the Commissioner such information, report and retyryg y :I'
as he may require from time to time (ogether with representative samples of minerals and processeq C;ovc
materials from the san:c obtained during the operations. The accounts as well as the quantity (j,, inter
volume or in weight as the case may be) of the mineral/ minerals in stock or in the process of . purp
dispatch from the quarry may be ciweeked by any officer autherized by the Government and or by data
the Cmnpucnt Authorily/ C ommlxxl(mcr with
Coursc of action if rents and royaltics are not paid in time. conc
3. Should the royalty or rent both reserved and made pavable by the lessee be not paid within thinty w‘or‘
days next afler the date fixed in the lease for the payment ol the same the Competent Authority or an die
officer authorized by him or an officer authorized by the Commissioner or the Government may =
enter upon the premises and distrain all or any of the mineral or beneliciated’ processed’ dressed s
. products or moveable property there and may order the sale of the property so distrained or of so e
much of it as will suffice for the satistaction of the rent and/ or royalties due and all costs and  m exc
expenses occasioned by the non payment thereof. ' To
4. Any rent. royalty, fax, fees, penalty or other sum due to Government under the said Rules or 10.
under this lease shall together with simple interest due thereon at the rate 18% (eighteen) per annum Co
shall be recovered as arrears of land revenue on the basis of certificate issued by the Competent cas
Authority. aft
5. The lessee shall issue passes in triplicate for removal ol the minor minerals from the leased arey ez
as may be prescribed by the Government! Commissioner or the Competent Authority. He shouly OP
also direct the purchaser or the driver ot the vehicle to deliver one copy of the pass to the 'nakq It
clerk, or office of Royalty inspector or mines supervisors. 11
PART-VII i
C
I The Covenants of the lessee/lessee =
L.essees to pay rents, royalties, taxes, ete. %\ v
1. The lessee/lessees shall pay the rents and royalties received by this lease at such times and inthe | - &
" manners provided in PARTS V & VI of these presents and shall also pay and discharge all taes, b
cesses, rates, assessment and impositions whatsoever being in the nature of public demands whiich a
shall from time to time be charged assessed or imposed by the Competent Authority of the (
Government upon or in respect of the premises and works of the lessce/lessees in common \\uh ¢
other premises and works of a like nature except demands for land revenues (Here insert ¢ e
rates/amounts in lump sum per year. ctc. of taxes, cesses etc. leviable in this lease for the tine being ‘
in force time to time. :
To maintain and keep boundary marks good order. : (
- The lessee/lessees shall at his own expense erect and at all times maintain and keep in fegay (
boundar\ marks and pillars according to 1he demarcation to be shown in the plan annexed 10 (his :
lease. Such marks and pillars marks shall be sufficient clear of the shrubs and other abstruetio® .

allow easy identification.

% g ) = Tcsjonef
3. If the lessee is found to have encroached in the area not included in the lease. the Comm

e
g e
vt the Competent Authority or officer authorized by him may issue a notice 10 Vacdc i

: ely
immediately and the lessee shall vacate the area and stop the excavation in that area immedide
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~ v o e serr syl ~ sl .
appended 10 the rules. for each financial year ending 31 NMarch, before the 30 April of the

weeeeding year:

To allow Inspeetion af working.
:

9 The lessee/ICSSEES shall. allow A officer authorized by the Central Government or the
cernment or the Competent Authority or the Commissioner under the said rules in that behalf to
¢ upon the premises including any building excavation or land comprised in the lease for the
pse ufmbpcullﬂi‘ examining, surveying and making plants thereof sampling and collecting any
the lessee/lessees shail with proper person employed by the lessees lessees and acquainted

Go
nte

purp

data and
with the mine/quarry and works effectively assist such officers agents. servants and workmen in

conducting every such inspection and shall alford them all facilities information connected with the
worbing of the quarry’ which they may reasonals ly require. Such Officer may issue such reasonable
direction}s a8 he may deem fit to prevent wastelul extraction of minerals and it shall the duty of the
|essee/lessees his/their agent/manager o carry out such directions within such period as the officer
may spectt fy. If the lessee/lessees, his/their agent or manager fails to carry out such directions within

he speciiied period, the Competent Authority may cancel the lease or may impose a penalty not

exceeding twice the amount of the annual dead rent,

To report accidents.

10. The lessee/lessees shall report all accidents to the Commissioner of Geology & Mining.
Competent Officer the District Magistrate and the District Superintendent of Police concerned. IN
case of any '1cc1dunl causing death or serious bodily i injury or serious injury to'property or scriously
affecting or endange: e life or property which may oceur in the course of the. ;operations under this
Jease the lessee shall send a complete report without any delay of such an accident to 1h¢. said
ofTicers. 4
To report discovery of other minerals,

Whenever the lessee/lessees shall find in the said lands any mineral other than the said
mincral/minerals the lessec/lessees shall immediately teport such discovery in writing to the
Lompelcvll Authority and to the Commissioner with full pdlll(.uld[‘S ol the nature and position of

ach such find. ) ’ g s ,

o keep record and accounts regarding production and employees ete. |
[2. The lessee/lessees shall atall times during the said term keep or cause to be kept at an office o
be situated upon or near the said lands correct and intelligible hooks of accounts which shall contain
accurate eniries showing from time to time.-

(1) Quantity and quality of the said mineral minerals, realized from the said land.

(2) Quantity of the various qualities of the said mineral/minerals beneficiated processed or
converted: .

(3) Quantities of the various qualities of the said mineral/minerals sold and disposed of separately
and the manner and purpose of such sale and disposal;

(4) The prices and all other particulir of all sales of the said mineral/minerals:

(5) The number of persons emploved in the mines or works or upon the said lands Spcufymg
nationality; qualifications and pay of the technical personnel; i

(6) Such other facts, particulars and circumstances as the Competent Authority or the Commissioner
may from time 1o time require and shall also furnish free of charge to such ofticers and at such times
they may prescribe true and correct abstract of all or any such cooks of accounts and shall at all
reasoniable times allow such officers ar any other officer as the Government shall in that behalf

2% &/ZM
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To commence operations within 91 days and work in a workmap like mannce

| 3 recoe/ e N
4. Unless the Competent Authority Tor goon ¢atse permits othersise, the lessee/lessees shall

commence operations within 90 days from the date of exeeut I
win. work and develep the said 1+ .neraly

without doirg or

ion of the lease wnd shall therealter w

all time during the continuance ol this lease scarch for,
without voluntary intermission in a proper skilful and workmanlike manper
permitting to be done any unneeessary or avoidable damage to the surface « the said land or the
crops, buildings, structures or other property thereon. The lessee shall prevent waste by removat of
overburden, careful storage of waste, drainage and removal of all valuable minor minerals. For the
purpose of this clavse quarry operation shall include the erection of machinery, lying of 2 tramway
or construction of a road in connection with the quarry.

To indemnify Government against any claims.

5. The lessce/lessees shatl make and pay such reasonable compensation as may be nssgssed by
lawful Competent Authority in accordance with the law in {orce on the subject for all damage,

mni N N e H TS - re> ' ~ r '-‘-r~ a
injury or disturbance which may be done by him in cXercise of the powers granted by this lbase nd

y the Govermment against all clain}s which

shall indemnity and keep indemnified fully and completel ef :
such damage, injury or disturbance and all

may be made by any person or persons in respect ol any
costs and expenses in connection therewith.

To secure and keep in good condition pits, shafts. ‘

6. The lessee/lessees shall during subsistence of this lease well and sufficiently securc:mld keep
open with timber or other durable means all pits, shalts and workings .thul mav be made or used iy
the said lands and make and maintain sufficient fences Lo the satisfaction of th:e Government roung

every such pit shafl or working whether the same is abandoned or not and suall during the same

period keep all workings in the said lands. except such as may b abandoned, accessible free (ram
water and foul air as far as possible. The [essee/lessees shall also take adequate steps Lo ensure that .-
(a) hweights and widl.hs or trenches i open quarties are properly maintained to (acilitate €Sy
removal ol the mineral and muck.
(h) the working faces are always kepl clean. and
(c) the minerals and or beneficiated, processed, dressed products there from won are stacked
in suitable dimensions and each such stack is numbered or marked in & manner preseribed by
the Competent Authority.
(d) the proper sanitation ol the area leased o hun in imaintained.
To strengthen and support the quarry to necessary extent.
. 7. The lesseeflessees shall strengilicn and support o the satisfaction of the Railway Administration
concerned or the Government or any other Competent Authority controlling the provisions of any

law for the time being in furce relating to the working of quarries and mauers affecting salety.

health and labour matters, as the case may be any part of the quarry which in ils opinion require

such strengthening or support for the safety or anv railway. reservoirs. canal, road and other public
work or structures. .

8.(1) The lessee/lessees shall submit from time o time or when requircd. srogress reports 0 :
) £ V‘. U o R - . o 7 C i :
Competent Authority along with analvsis and representative samples of the mineral collected dunl

the quarry operations as also the periodical returns prescribed in the said Rules or in the Ll
preseribed by him from time to time.

M e Tecsaoihags: 1 . -l _ ol
!(_) The lessecriessees shall submit to the Commissioner the Competent Authority and any olh.

officer as mayv be specified by & _ o]
officer as may be specified by the Commissioner in this behalf, an annual rewm I fort

S

T
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amwiﬂh to enter tnto and have free access to, {or the purpose of k‘.\:lmining and inspecting the said
haoks of ecounts and to make copies thereal and make expencts s » ‘
<o mainfain plans, cic.,

Yo

13. The lessec/lessees shall at all times duting the sajd term maintain at the mine/quarry office
correct intelligible up-to-date and complete plans ang seetions of the mines/quarries in the said

. They shall show all the operations and swork e ami . o (e : e
o Jands. They 5!1 ) I o 1 fk"lk;l and all the trenches, pits and drillings made
by him/them 10 the course ol operations carvied an by him/them in the course of operations carried

o . on ke s ; oA e 1
on by Bim/them under the lease, faults and other dlﬁllll‘h:lnccs tneountered and geological date (and

Al such plans and sections shall be emended and [lled up) from
all s

actual survey'to be made for that
most the end of twelve months or any period

speeified from time to time and the lessee/lessees

pu "3 R )
{ fumish free of charge to the Government and to the

) Commissioner true and correct copies of
jplans and seetions whenever these are required. Aceurate records of all trenches, pits and

sha

<uc
drilling shall show. i
4 &

(@) The subsoil and strata through which they pass.

(b) Any other mineral- sneountered.

. A othe T of intereet . 9 be = -
) () Any other matter of interesy and all date required by the Government, the Competent

i Authority and or the Commissioner from time to time.
The lessee/lessee shall also any officer authorized by the Central or the Governinent or the

(ompetent Authority or the Commissioner to inspect the same at all reasonable times.

To abide the provisions of the law in force i respeet of labour welfare and safety measures,
14. The lesseeflessees shall be bound by'the provisions of any

’ laws for the time being in force
. relating to the working of the quarries (mines

and minerals) and matters affecting safety, health and |
g > ST dQCAPQ 1 3 1
convenience of the lessee’s/lessecs emplovees ot the public.

{5, The icssee/lessees shall respect all exisling rights of wWayowater and other basement and shall
carry on mining/quarry or other operations under the said lease in any way other than presér}bcd
under 1hese rules.

To provide weighing ll;:ICllinCS.
16. The lessee/lessees shall provide and at all time/keep at or near the pit head or cach of the pit

" head at which the said minerals shall be brought 1o bank on a properly constructed and efiicient
weighing machine and shall weigh or cause to be weighted thereon all the said minerals from time_
(o tire brought to bank, sold, exported and converted and also the con}\'e"ned products and shall at
the close of each dayv cause the total weights, ascertained by such means of the said minerals, ores
products raised, sold, exported uud converted during the previous twenty four hours to be entered in

the aforesaid books of accounts. The lessee/lessees shall permit the Government at all times during

the said term to employ any persons to present at the weighing of the said minerals as aforesaid {o

Keep accounts thereof and to check the accounts kept by the lessee/lessees. The lessee/lessces shall

give four ’days previous notice in writing to the Competent Authority as defined under the said rules

of every such measuring or weighing at he or some ofticer in his behalf may be present thereof:
Provided the Conipetent Authority may waive this clause in cases were royvalty is payable
other wise than by weight. :

To alloy test of weighing machines.

17. The lessee/lessees shall allow any person or persons appointed in that behalf by the Government

W any time to time during the said term to examine and test. every weighing machine to be provided
ind kept as aforesaid and the weights used therewith in order 1o ascertain whether the same

@/uﬂbﬁm
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respectively are correet and i e good repair and mdu and il upan any such =camination or tesling
any such weighing machine or weights shall be found incorrect or out ol repair of order t thie
Govemment may require that the same be adjust, repaired and put in order by and at the expense of
the lessee/lessees and il such requisition be not complied with within fourteen days after the same
shall have been made. the Government may cause such weighing machine or weights to be adjusted,
repaired and put in order and the expense of so doing shall be paid by the lessee/lessees to (he
Government an demand i upon any such examination or testing as aforesaid any error shall be

discovered in any w cighing machine or w cights to the prejudice of the Governiment such error shall

1 b LY
be tegarded as having existed for three calendar months previous to the discovery thereof or from

th ¢ N
last accasion of so examining and festing the same weighing machine and weights in ¢ase such
0 €as
ceasion shall be within such petiod of there months and (he said rent and royalty shall be! paiu and
accounted for accordingly.

Government indemnified from paying Compensation injury to third parties.

18. The lessce/lessees shall make and pay reasonable satisfaction and compensation for all damage

art of the lessec/\essces
m exereise of the liberties and power granted by these presents and shall at all times save harmiess

and kept indemnified the Government from and against all suits claims and demands which may by

brought or made by any person or persons in respect of any such damage injury or disturbance.

Jnjury or disturbance of person or property which may be done by or on the p

Not to obstruet working of other minerals.

19. The lessee/lessces will exercise the liberties and powers hercby granted in such a manner 5 I
offer no un-necessary or reasonably avoidable obstruction or interruption to the development an;
working within the said lands of any minerals not included in this {ease and shall at all timeg affor,
to the Central zmd Governments and to the holders of quarry leases quarry perinits and prospmm
licenses or mmmL lease, in respect of any such minerals or any mmem\s within any lands g th
case md_v be reasonable means of access and safe und convenient passage upon and acrosg the g5
lands to such minerals for the purpose of getting, working developing and carrying away the sam
pro-\'idcd that the lessee/lessees shall reccive reasonable compensation for any damag: of i
which he may sustain by reason or in consequence of the use of such passage by such lessees |
holders of prospectiag licenses. :

Liberty to assign or transfer right. : . '
20. The lessce/lessees may assign this lease or transfer any vights, title or interest there under to;{;
person with the previous written sanction of the Commissioner as provided in rule 20 of the 5

rules on payment of a fee of rupees cqml to the single dead rent amount chargeable per year for fi

time transfer of quarry lease and 2" ¥ or more transler double the amount of yearly dead rent of 12
ercuu of the monetary consideration for transfer which ever in higher,
Theé lessec. lessees shall not allow this lgasc or any right title oi aterest hereunder to be attached
sold in compliance with any decree or order of a Court or Revenue Officer; provided also
asstgnment or transtor as aforesaid the mstrument thereot shall be registered. within three calen
months from the date of its completion.
21 (V) Trangfer of Quarry lease. — The lessee shall not without the consent in writing of
Commissioner.

(a) assign, subject or mortgage or in any other manner transfer the quarry lease, orany!
title or interest therein. or

(b) enter into or make any arrangement contract or understanding whereby the fesseel le

. - . . - _ Aot 23
will or may be directly indirectly financed to a substantial extent by, or under which the les

oz o
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OI‘CY"““"IL or under taking will or may be substantially contiolled by any person or bady of persons
other than the lessees. |
(2) The Commissioner may by order in weiting, caneel the lease at any time, if the lesseelessees

M T Al a ot Yo N ~ 0 + = . ol
hasMave in the apinion ol Commissionel committed g hreeach of any ot the provisions contained in

this clause. o haswhave tanslerred 11 Jease o) ANy i, tide o interest therein othersvise than in
accordance with clause 19,

Provided that no such order shall e made without giving the lessee/lessees a reasonable
ommmmit.\' of stating his/their case, h
22 - Not to be financed or controlled by a Trusi, Corporation Firm or person- The fease shall not
be controlfed and the be controlled and the lessee/lessees shall not allow

by any trust, syndicate, corporation. Firm or i

themselves o be controlled

eTSOn - exeept with the written consent of the

Government. The lessee/lessees shall not enter into or make any arrangement, compact or,

av be directly or indirectly financed by or under
which the lessee™s/lessee” operations ar undertaking w

understanding where by the lessee/lessees will or w
Ul or may be carried on directly or indirectly
by or, may be carried on directly or indireetly by or for the benefit of

or subject to the control of any
Trust. Syndicate Corporation, Firm or person unless with the

written sanction given prior to such

arrangement. compact or unders: - Jding being entered intoior made, of the Government and any or

every such arrangement compact, or understanding as alforesaid (entered into or made with such

sanction as aforesaid) shall only be entered jnto or made shall always be subject o an express

condition binding upon the other party or parties thereof that it shall be terminable if so required in

writing by the Governient and shall in their event of any such requisition being made be forthwith
thereafter cancel mined by the lessee/lessces accordingly.
Lessee shall deposit an additional amount necessary other than security deposit.
. 23, Whenever the security deposil as provided in rule 19 of the said rules or any part thereol any I
further sum hereafter deposited with the Government in! replenishment thereof shall be forfeited of
applied by the Competent Authority pursuant 1o the power hereinafter declared in that behall the
lease/lessees shall deposil with the Government such turther sum as may be sufficient with the
unappropriated part théreof to bring the amount in deposit with the Government up to the sum equal
to the full security deposit amount. '
7 Delivery of working iu good order (0 Government after cancel mination of Iéase,
24, The lessee/lessees shall ar the expiration or sooner cancel mination of the said term or :m_\\
renewal thereof deliver upto the Govermment all mines, pits, shafis. inclines, drifts, levels,
waterways and other works now existing or hereafter to be sunk or made on or under the said lands
exeept such as have been abandoned with the sanction of the Competent Authority and! or (he
Commissioner and in an ordinary and fair course of working all engines, machinery, plant,
buildings, structures, other works and conveniences which at the commencement of the term were
upon or under the said lands and all such machinery set up by the lessee/lessees below ground which
cannot be removed without causing injury to the mines quarrics or works under the sajd lands
(except such of the same as may with the sanction of the Competent Authority/ the Commissioner
Government have come to be treated as disused) and all buildings and structures of bricks or stone :
crected by the lessce/lessees above ground level in good repair order and condition and lir w all
fespect for further working of the said mines and the said minerals. ‘
Right gf Preemption
25. (a) The Government shall [rom time 1o time and all times during the said term have the right (to
be exercised by notice in writing go the lessees/

essees) of per-cmption of the said minerals (and all

oA
AN
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said ands hereby demised or else
and the lesseeesse
produets of miner

products thereof) in or upon the where under the Contry|
lessee/lessees es shall with all possible expedition (e
als purchased by the Gove
the quantities at the

right,

af e
Miner; (s i

d'by this Provisiong .
place specified in the notice

liver all
rment under the power conferre
times in the manner and at the CXercising (ke Sajg
(1) Should the right to pre-¢

mption conferred by
vessel eharted 1o carry

this present provision be exercised ang
the minerals or products there

of procured on behalf of the Government be

caneel mined or demuyy ading the lessee/lessees shall pay the amount dye

rage at the poii of |o
demurrage according to the terms of (e
satisfied that (e delay is due 1o ¢

for
erparty o such vessel unless the Government shal) he
auses beyond the control of the
for all mine
of the right hereby
time of bre-emption PROVIDED THAT
lessce/lessees shall i¢

chart
]

isee/lessees
(€) The price to be paid

(L‘:m'umrm:nl.in exercise

tals or products of minerals taken in pre-emption by the
conterred shall be the fajr market
inorder to assist in

Se required furnish 1o (he Governme
nt particulars of the qu
sold to other Customers

produce (o

price prevailing at the
arriving at the said fair market price the

nt for the confidential informatirn of (he
antities, descriptions and prices of the sai¢

and of charters entered into for frcight for
such officer of officers as may b
copies of contracts; and charter P
products.

_Governme

minerals or products
carriage of the same und shall
¢ directed by the Government ariginal or authenticateq
arties entered into lor the sale of freightape

of such minerajs or

(d) 1n the event of the existence of State of War or emergency (¢

I which existence. the
President of India shall be the sole judge and

a notilication to this effect in the Gazette of India sy
be conclusive proof) the Government with the consent of the Central Governme

ut shall frym time |
time and all times during the said term have the r

ight to be exercised by a notice in Wrliing (g the
and control of the works, plant. machinery
the lessee/lessees on or in connection with the said |

lessee/lessees) forthwith take possession and premises of
ands or operations under this lease aued duip
such possession or control the lessee/lessecs shall conform and obey e} by orgr
ment of such WOrgs, |
premises and minerals, PROVIDED THAT fair compensation which shalj

detault or agreement by the Government shall be paid to the lessee/lessees

all directions giy
behalf of the Central or Government regarding the use of employ fants
g be cancel Mined

for loss or damag
sustained by him/them by reason or in cansequence of the exercise of the powers conferred by (h
clause and -PROVID[;'D ALSO that exercise ol such powers shall not cancel mine the said ter
hereby granted or aflect the terms and provisions of these presents further than may be necessar: |
give effect o the provisions of this clause.

Not to light fire in Forest

26. The lessee/lessees shall not light any fire upon the said lands if lying within the reserved for

5 el “orect Offieo av in et ecify and !
areas except under such conditions as the Divisional Forest Officers may in writing specify

) ! ~ in extineuish
lessee/lessees and his their workmen and employees shall render prompt assistance in exting

T S amy

Phe lessee/lessees shalt be Hable for all d

resulting from the fire caused by the act of or omission of less
g 1

any fire on the said lands or in their vicinity.

" 5 qnd sb
ec/lessees or/their employees “”‘ﬂ
est Offic
. 5 o N I o A |Foxc310
pay such compensation for the said damage as may be assessed by the Divisiona

bl by !
el ! ot L IR 4y able by
The decision of the Divisional Forest Officer as to the amount of compensation piy
lessee/lesszes shall be final and binding on the lessee lessees.
No right over produce other than minerals ore/s mentioned in the lease. i

(@) The lessee/lessees shall Aulhl

atent
K . . C 3 XLE the Compe
mentioned in the lease. The lessee/lessees shall without delay. report to

no
ccept the m
not remove any other produce excep
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d the Commissionet the discovery i the areas, comprised in his“their lease of any mineral/s not
and the LU § .
cified in the lease.

spe g | ' | | |
(b) If any minecal/s not speeified in the lease is’are discovered in the leased in the leased

M [ ‘/t icY Slhl” no “,il il (“S‘)()S(- Hl- :ﬂlkll nlil t\[';ll".\‘ \\'i h()lu nl)[l'linin!, A hulrc/lcqg('s [h(‘r(llol—c‘
aread, 1¢ ] ](I | | | : ' . ‘
l l: (h i' /lhc,’ h ” :‘l Il.\‘ rﬂ Nt h I(‘il\(‘.’l(nl_\..}« \\!lhlll l]”‘ ) n](l“lllﬂ tll’,ll]l lhi‘ 1“5[‘()\'('!') ()l IIIC :u.ll\.l
] G S Y ul 1< Y r |

mincrul/mincral.x
[‘minerals o any other person/persans
al als 3

the  Competent Authority may grang lease/leases in respect of  sich

miner. | 0 ‘ ‘
EIRLLEEE the prior hcrmlt‘*-\‘mn ol the Commissioner the lessee shall not use the minor

mincrals quarricd under these rules lo.l‘ a purpose, which will classify them as major minerals.
98, The lessec/lessees shall make available to the Government of India bery! or any other *Substance
prescribed under section 3 of the Atomic Energy Act (Act XX[X of 1948) if they are found to occur
in the said tands. \
~g The Government shall be immune from the lessees/lessecs” claims for damage on account of
:;H'\ Jana having been included in his lease which may subsequently be discovered not 1o have been
;n';nilnble for the lease. | |
30, The lessee/lessecs or hisftheir tansferces or assignees shall not effect any building in
contravention of the provisions of any law for the time being in force relating to the crection of
building o i CO“[}’““\‘L‘»nlim] of any orders issued by any officer under any such law within whose
wrisdiction the leased area is situated,
31, The lessee/lessees shall abide by such reasanable wstructions and directions as may be issued by
he Commissioner from time (o time regarding R A e i

PART-VIII

¥

lTlhe Covenants of the Government
Lessee may hold and enjoy rights quicetly
i The lcsscc/lcssccs_paying the rents and rovalties hereby reserved and observing and performing
all the covenants and agreements hercin contained and on the parl of the lessee/lessees to be
observed and performed shall and may quictly hold and enjoy the rights and premises hereby
gemised for and during the term hereby granted without any unlawful intertuption from or by the

Government or any person rightfully claiming under it: \
Propided further that in case the renewal application is not finalized within the aforesaid period
the Jease shall be dcemed (o have been extended for a further period till final order of renewal of
lesse is passed by the Competent Authority.

Acquisition of lands of third parties and cmnhcnsution theveof

2.1 in accordance with the provision of Clause 4 of Part VII of this Schedule the lessee/lessees .......

shall offer to puy to an occupier of the surface or any part ol the said lands compensation for any

T A may arise from the proposed operations of the lessee/lessees and the said

cecupier shall reluse his consent to the exercise of the right and power reserved 10 the Government
and demised to the legsee/lessecs by these presents and the lessee/lessees shall report the matter o
N and <hall deposit with it the amount offered as compensation and if the Government
are satisfied that the amount of compensation offered is [air and reasonable of if it is not so satisfied
and th - lessee shall have deposited with it-such further amount as the Government shall T
and reasonable the Government shall order the occupicer to allow the lessee/lessees . e i
and to carry out such Operalion as may be necessary for the purpose of this lease. [n assessing the

G
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anount of such compensation the: Government shall be guided by the prsiciples of (f, Lagg
' B "\
Acquisition At

To renew

3. 1 the lessee/lessces be desitous of taking a renewed lease of the premises hereby demised or of
any part or patts of them for a further term from the expiry ol the term hereby granted and if
they five the Competent Authority an application in writing 180 days before the expiry of the Jeage
as preseribed in the said rules, and shall pay the rents and royaltics hereby reserved and shy)
ohscn'g and perfurm the several covenants and agreements hercin contained and on the part of the
lessee/lessees to be observed and performed upto the expiration of the term hereby granted the
¢ 0““Pk’k‘nt Authority will upon the request and at the expense of the lessce/ |:ssees and upon hiss
lhm.r executing and delivering to the Government if required a counterpart thereof execute and
deliver to the lessee/ lessecs a renewal lease of the said premises for the further term as provided in
these rules at such rents and royalties and on such terms and subject to such covenants and
agreements including this present covenants to renew as shall be in accorcance with the Rules
applicable to Q’L&Q&? S O (name ¢! mincrals on the day
next following the expiration of the term hereby granted.

Surrender of lease

4. The lessee may surrender his lease forth with if he has cleared his legitimate dues and sfibmitted
his application in prescribed format as provided in Form M. f

Alfter receiving surrender application from lease holder in prescribed from concerned Gcolbgist has
to submit his opinion with in 45 days, to the Competent Authority and the Competent Authority
shall take decision with 45 days after receiving the opinion of the concerned Geologist if Elecision is
not taken in prescribed time limit the dead rent should be stopped. '

Dead rent should stop. once the Geologist gives opinidn to the Competent Authority within 45 days
that the land can be surrender or in 90 days which ever is carlier.

Refund of security deposit

5. The Security deposit is not refunded (o the lease holder within the period mentioned in the lease.
deed, the Government shall pay simple interest at the rate of Saving A/c Bank rate of Nationalized
Bank from the date of expiry, of the period mentioned in the lease deed.

PART-IX

R

General Provisions

Obstruction to inspection :

I. In.case of breach of any of the conditions of the lease other than mentioned in Clauses-2 and 3 of
this part, then the Competent Authority may require the lessee/lessees or his’their transferees or

assignees to pay penalty not exceeding twice the amount of annual rent dead zent.
2. Tn case of lessee/lessees or his/their transferees or assignee does/do not allow or abstruct entry o
inspection, by the officer authorized by the Government, the Competent Authority may cancel t
leasc and forfeit the whole or part of the deposit made under Rules 19 of the said Rules,
Lesscefassignee comunit if any breach of conditions:
3. In case the lesseeflessees or hisftheir transferees or assignee commit any breach of the condition
specified in chapter [l of the said rules then and in any such case the Compelent Authority sha
give notice in writing to the lessee/lessees his/their or fransferces or assignees as the case may b
aski‘ng him/them to remedy the breach within 60 days from the « .«¢ of the notice and if the breachi

not remedizsd within such period the Competent Authority under the said rules may cancel the leas

At Fred et

s
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y pothing aerein contained shattdeba the Goyernment front enfore uu' any uther nghtar

A IR R e S

prot ided th
it the Goverhment mas have agamss the Tessee feaees or histheit ransferees or assignees -
{ provisions herein contauned

G and othe

jay penalty in ease of breach
!

]-.l

o ase ol breac hes of the covenmts and agreements by the fessee/Tessees on which the atoresaid

e has been piven the Competent Authority under the said rules in ficu of piving notice may
HiL . ke
ik el penally not exceeding Rs 1000,
et ; Sl e e 1 -

ihe sseedlessees cegsesieease o work the quarey for a contipuous period of 6 maonths e lease
5 1 :

(1 e liable ©© cancelintion;
shi -
provided that the lease shall not be caneelled i the lessee/lessees is/ are prevented from
o e quarry ©ng 10 some reasonable cause or il the Jessee/lessees ceases/cease (0 work

\\'L‘Il\i“.: NI, < 3
i the prior permission ol the Competent Authority.
Wi : &

fule eprcrliun his lease,
1

i ther
onditiol in this lease or anything conneeted with the quarries or minor minerals specified in this

is any dispute regarding their lease or any other matter or thing construction of a term or

o jeaseOr the W orking or non-w orking ol the quarry operated under this lease. the amount of payment
of rovalty o dead rent or its mode of pavment to the Competent Authority, it shall be rz,ferrcd to the

Gorernmeil whiose decision shall be tinal and binding on the lessee.

Saving cause.

= Nathing contained in this lease shall be deemed o affect the provisions ol Rules 67, 68, 69 and
20 of the Gujarat Land Revenue Rules, 1972 or any rules carresponding thereto.

cailure to fulfil the terms of lease due to “force majeure™,

g. F'ilure on the part of the lessee/lessees o fultill any of the terms and conditions of this lease shall
pal giv. the Governmznt any claim against the lessee/lessees or be deemed a breach of this lease. in

so far as such failure is considered by the Government to arise from force majeure and if through
torce majeure the fulfiliment by the lessee/lessees of any of the terms and conditions of this lease be
delayed, the period such delay shall be added to the period fixed by this lease. ln this clause the
expression force majeure means act of God, war, insurrection, riot civil commotion, strike,
carthquake, tide storm. tidal wave. flood lightening, L\ploswn ﬁrc and any other happening \\hth
the lesseedlessees could not reasonably prevent or control. . ! -
Lessee o move his Properties on the expiry of leasc.

9, The lessee/lessees having first paid and discharged the rent and royalties payable by virtue of
these presents may at the expiration of sooner cancellation ol the said term or within six calendar
months thereafter (unless the lease shall be cancel mined under Clauses 1 and 2 of this Part and in
that case at any tinie not less than three calendar months nor more than six calendar month after
such cancei mination) take down and remove for his own benefit all or any engines, machinery,
plant, buildings structures, tramways-railwavs and! other work, crections and conve- the
lessee/lessees in or upon the said lands and which the lessee/lessees is/ are not bound to deliver 10
the Govcrnmcnl under clause 21 of Part VIl of this Schedute and which the Government shall not
desire to purchase, ’

Forfeiture of property left more than six months after cancellation on lease,

10. Ifat the end of six calendar months alier the expiration or sooner cancellation of the said terni or
after the date from which any surrender by the lessee/lessees of parts or parts of the said lands under
the provisions contained in Clause 4 of VI of this Schedule become eftective there shall remain in

@’ZA{% i y

o

»



8 ;
T ! H
“ay the case inay be & — i

| d y any engine,

or upon the said lang
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convenience )
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sed of in such manner
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Services of notices. ‘c.c
od to be given © the lessee/lessees shall be given in writing
)

R [ a i s> N
Josseerles appoint for the purpose of

I1. Bvery notic 1
Faery notice by these presents requir
sees MAy

0 s PR L. .
such person resident on the suid fands as the
' . I
aintment thea ¢ ery such notice shall

¢ been no such app

ressed to the lessee/lessecs at the address recorded

receiving such notice and if there shall bay
s by registered post add

address in india as the Jesseeflessees
¢ receipt of notice { every such service shall be decmed 1o be
. and shall n .

Gujarat Minor Mine

be sent to the lesseeflessec

“in this lcase or at such other may from tme lo time in writing
to . Government designate for th )
proper and valid service upon the lessee/lessees

all be subjeet to the

anc
ot be questioned ot challenged by him

12. This quarry leasc sh ral Concession Rules-2010 "

amended {rom time 0 time.
IN WITNESS WIHEREOF these

¢ written.

presents lhave been exceuted in the manna;
(50

hereunder appearing the da and year firstaboy

0 i +
Signed by torand on behalt of the Governar of Guyarat in presdust of

) ’nwy_/,z"'(\COLLECTOR SABARKANTHA
/"-,rf yeo ,._/’./

St Ko A :"" “Grologist
(1 Shii.... 4. v ferbed . T ooy & Hining DB
_ HimatraCis
@) Shrive S [ LARDAT @iﬁ”"/"-— 2alialt 83
' S (| er it )
: orzazanll
[Qisitol viodly Vild

oA
{Eagddor

et

Signed by for and hehallof

: /
(l)Shri..Kmrm.mla..Shf.h...lé.hg.ﬁsh.'\.\t\...Cku 1 hern 3 @//, ﬂm

|

In the presence of
/

1) shei Cheshom BhiEmaskib K-> [\(M/}fd/ \ﬂ’l"’“""‘/’ '

() Shri Shurmad bhed | Hong bhad Vo faur x gLyt v v f [2 (2 //”"
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and (Name of person) ......................
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FORM-D ; e
oy. A ountapt
(Sec rule 10(3)) bistrict Tressury Othoe
Form of quarry Lease/ Renewals < 5.%, Himetuaga -
(wrdder rule 10(3) of the Gujarat Minor Mineral Concession Rules, 2010)
THIS IDENTURE made this 6 ........ day of .Rused™T 2012 between the

GOVERNOR OF GUJARAT (HEREINAFTER REFERRED TO AS THE “State Government™

which expression shall where the context so admits be deemed do include this successors in oI!'lcc

ar.d aspigns) of the one part and

(1) \Jamc ol person) Shri.. C,LL"’C %L&Cl’\ﬂ B!'ukl\"LSL\lL\kl\"i el S!"I;L\ .....

(hereinafter referred to as “the lessee™ whlch expression shall where the context so admits be

decmc.d to include hlS heirs executors, admmlslramrs representative and permitted assignees.

-

(2) (Name of person) Shri

.................................................................................................................

...........................................................

of (address and occupation) - 1

(hereinafter referred to as “the IessceI which expression shall where the context so admits be

to include their respective heirs. executors, administrators, representatives and their I
permitted assignees. ) '

L s e

deemed

‘ (\\,m/ f ALE b e

{RF

~os

S o S

=

LT
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L) AR OF DEISONY I 11111 sereeceseeressssesesssmessmensessesstorsssesssassssisarsientssrsisssesssssssssssossli
O T Ry SO e L oA BL W i ) ,
0K (NAINE OF POISONY ¢orereeeruresusssssssssessssseremssssssesmsmssssssms s passss g sssssssasesssssess o s o
i
} OF (DBATESEY reretrroonsee onmmned 8 A RN AR AR SadTaias T e monesansamamaztptastsa 00 s RS AL
and (Name oF PErSON) woaveremsumorsmasmmemmsmssssthsssssisisiissinion e s ssinnanenenssssasss Veasiaasass rrfeatbades rol
4 1 (AAATESS) wevrrreearmreenesuesssensmssassasststssasasssss s FoER s e all carrying on busip,
in partnership at (Address of {he Firm OF SYNAICALE ) weererrrrsees ettt eeee s eesessee e,
............................................................... under the name style of (Name of the differ of svndmal
.............. é ';lu‘cd “nd
; ] e S L e SN e Hereinafter referred =
(ACt WhiCh Te@ISIEred ...ccviireremmmsssssngresssssmassssismmsssesnneess ( 4 iy 0 g i
a
S the ¢ontext 1o admits be deemed to include the Party o

lessee™ which expression shall when

yecutors, administrators and Peﬂmm—d "‘islgm:es]

the said firm, theit!, representatives, heirs 1

(4 (Name of, COMPAanY) .owercemnmsefrimimmseseten e Sy AOTD0Ga0a0aSE A L ILEE a c‘““pun\
registered under (Act under whidh INCOrPOrAted) oo
.............. and having its registered oftice o (add;
............................................... QS)

' (hereinalter referred to as “the lessée™ which expression shall where the context g admitg,
i

deemed to'include its successor\ and permitted asswmc (4) of the other part,
WHERE AS the 1ess<.c/lessees hasfhave applied lo the Competent AU[hOfll\ conceme ;

accordance with the Gujarat Mineral Concession Rule 2010 (hereinafter referred to as the saig rule

for a quarry lease/ repescal for (Name of Mineral) c?mrﬂh. ............................. in respcu(
! the lands described in part | of the Schedule hereunder written and has/have deposited With
Government the sum of Rs2$$20l= | ..as security Datc ! JL3 l"’rl""’ (2.

AND WHERE AS the Commissioner has communicated his approval to the grant of this lea
case of specified minor minerals)
NOW THIS LEASEWITNESSETH that in consideration of the rents and moyalties covenans:
~ agreement by and in these presents and the schedule hereunder written reserved and contained:
on the part of the lessee/lessees to be paid those the quarries/mines strata/veins seems and bed
IQ‘W'J’TZIFO ...................................................... (here state minerai of minerals)
Hereinafier and in illc schedule referred to as the said minerals situated lying and being or unde
lands which are referred to in part 1 of the said schedule, together with a liberties, pow®
privileges to be exercised or enjoyed in connection herewith which are mentioned in part ¢
said Schedule subject to the restrictions and conditions as v the exercise and cnjoymt‘"‘ of
liberties, powers and privileges EXCEPT and reserving out of this demise untd the GO"‘““me
liberties, powers and privileges mentioned in Part IV of the said bch&c}ule TO.HOLD the “c

hereby granted and demised unto the lessee/lessees from the é LAmazAl

) : N 4 l/&h a2 DN
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...................................... lor the term of .'LO(:Y("" ). vears than next ensuing YIE f[)lN(:

Ao \o :

ANDPAY\N(: lhudom wto the Government the several rents and rovaltics mentioned in Part'V of

. - ] e wivad Ty e
the said Schedule at the respective times therein specified subject to the prowsxons contained in Part

V1 of the sawa Schedule and the less

ce/lessees hereby/ convents/ convenient with the Government as

in Part VII of the said Schedule is expressed and Government hereby covenants with the lessee/

lessees as in part VIL of the said Schedule is expressed AND it is hereby a mutually agreed between

the parties hereto as in Part IX of the said Schedule is expressed.

IN WIT NL’SS WHEREOF these presents have been executed in manner hereunder 'mpuarm;: the
day and year first above written,

- The Schedule above reférred to Grant order No.GII/QL/ S35 ( 3 CI’U'\'{.O \3 his g =

PART-I peLte - S’/"}[rfﬁll._

The area of this lease

Village .. ’\Df-‘.""c’“&' ...................... Taluka ... Sa0etSer District .SC—LJDQ'TIFQW\’H"A
Sursey No‘p“*ha%fc,wz’\_},& ................. Area ‘j—GOQG ....... eL4ox.... Colored
5 QQA_KQ)L:{CJL .................... Type ofhnd..[:r\_q.\/..f ...... L'e’f\d- ..........................................

b

On the North by Adjoining <. w\o. o&gﬁ i&’g/( 2 K>

On the South by Adjoining 9”’”%“’« Pw [4:}
On the East by Adjoining g
And
On the West by Adjoining — _
herinajter referred to as “the said lands™ '
PART-IlI
Liberties, Powers and Privileges to be Exercised and Enjoyed by the Lessee/ Lessees S ulyecl tothe
Restriction and Condition in Part 111 ‘ i )
To enter upon land and search for, win, work cte.
L. Liberty and power at all times during the term hereby demised to enter upon the said lands and to
search for, mine, quarry, bore, dig, drill for, win work, dress, process, convert; carry away and
dispose of the said mincral/ minerals. {
To sink drive and make pits shifts and inclincs, ete. - ; )
2, Libuity and power for or in connection with any of the purposes mentioned in this part to sink,
drive, make, maintain and use in the said lands any pits, shafls, inclines, drifts, levels, water ways
. and other works,
.3. Liberty and power for or in connection with any of the purposes mentioned in this part to erect
construct maintain and use on or under the said lands any engines machinery plant dressing-flowers
furnaces coke ovens brick-kilp« workshops store houses, bungalows, godowns sheds and other .
'bmldmo and olher works and convenience of the like nature on or under the said lands. ~ ' o 4

To make roads and ways etc. ad use existing roads and ways. ‘ , ’ i

[\{\%ﬁ ! Mhm%ﬁ/ 2
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s or over the said lands) en such conditions as
exiting tramways, rathways, roads, and other ways in or ovey th said lands)

may be agreed to.

To get building antl road materials etc. ' 1 N

5. Liberty and powxcr for or in connection with any of the purpose mentioned m' this part to (:uarryf
and get ordinury building stone and gravel and other building and road materials (except that o

= o . : ufacture such
specified minor mineral) and ordinary clay and to use and employ the same and to manulact

ordinary elay into bricks or tiles and 1o use such bricks or tiles but not to sell any such materials
bricks or tiles on payment of royalties prescribed n the said rules.

(Bracketed portion to be deleted in case the lease is for specified minor mineral)
To use water from streams cte. - - 5 i
6. Liberty

power for or in connection with any of the purposes mentioned in this part but subject ta
.the rights of any existing or future lessees and with the w

ritten permission of collector or any officer
authorized by the G

overnment in that behalf to appropriate

and use water from any streams, water
courses, spring or other sources in or upon the said |

ands and to divert step up or dam any such
+ water course. culverts, drains or reservoirs:but not as so to deprive

any cultivated lands, villages.
butldings or watering places for livestock of a reasonable supply

or water as before accustomed nor
in any way to foul or pollute any streams or springs. Provided that the lessee/lessees shall not

interfere with the navigation in any navigable stream without the previous wiitten permission of the
Governiment.

To use land for stacking heaping or depositing purposes.

7. Liberty and power to enter upon and use a sufficient part of the surtace of the lands

for the
purpose of staking, heaping, storing or-depositing thereon any produce of the mines, qu

arries on
waorks carried on and any tools, equipmient, carth and materials and substances dug or raised under

the liberties and powers mentioned in this part.

Beneficiation and carrying away of production.

- . ¢
8. Liberty power to enter upon and use a sufficient part of the said lands to beneficiate, process,

dress, convert the said minerals produced from the said lands and to carry away such beneficiated/ :
processed, dressed, converted mineral/ minerals.

To clear brush-wood and to fell and utilize. |

~ 9. Liberty and power for or in connection with any of the purposes mentioned in this part Lo fell and

use any timber or trees or brushwood now standing or which hereafter may be standing upon the

,reserved forest land included within the said lands, provided that not rhore (han

sq. mts‘bighas or such reserved forest land shall be cleared in any Offe
year nor the same place oftener than once in every vear and provided that the previous pcrmis%;il.;lm u;
wriling of the Divisional Forest Officer for the time being (hereinafter referred to as the Di\'lsm’larr
Forest Officer™) is obtained which permission shall be aranted by the said [ivisional Forest fofcjn'
from time to time for an arca NOL EXCEEAING oo orevessessavonessamensesnonpassaes hectares a.t a urni.uhe
wrilten application of the lessee/lessees to the effect the eftect that the lesscc!lcssees..r,equlresgzrqIhis'
the additional area for bona fide and immediate extension of mining/quarry operations B

- . '}\3“ ke
: ] . " : is clause »
lease and provided also that the exercise of the liberty and power expressed in t: his Schedule:
: sia - : 5 tht
subject to the observance of the terms and conditions contained in the other part )

SNl 2~ | _ T N
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>
’ : PART-HI
Kestrictions and conditions us 10 the exercise of Libertics powers and privileges in Part-11
Na building ete. upon certain places, .
1. o building or thing shall be erected set up or placed and no surface operations shall be carried on
inor upn\n any public pleasure ground, burning or burial ground or place held sacred by any class ot
persons or any house or village site, public road or other place which the (iovcmmcm‘mﬂy cancel
mine as public groundmor in such & manner as w injure or prejudicially aftect and buildmg.;s. warks,
property-or rights of other persons and no land shall be used lor surface operations whi.ch ls.alrcady
occupied by persons other than the Government for works or purposes not included in lhl.S lease.
The fessee shall not also interfere with any right of way. well or tank.
Permission for surface operations in a land not already in use. )
2. Before using for surface operations any land which has no nlrcady used fo:f such operations the
lessee/lessees shall give to the Competent Authority and the Collector of the District Sixty days
previous notice in wiiiing specifying the name or other designation of the situation and the extent of
the land proposed to be so used, and the purpose for whi'ch, the same is required and the said land
l»\ shall not be so used if objection is issued by the Competent Authority or the collector of the District
i within onc month after the receipt by him of such notice unless the objections so stated shall on
teference to the Government be annulled or waived.
To cut trees in unreserved lands.

3.(a) the lessee shall not cut or injure any tree in the leased arca without the previous sanction in
wriling of the Competent Author|... : ' '

| ‘ ol
(b) Notwithstanding anything contained in sub-clause (
i the leased area falling within reserved; prolected forest without the previous permission in writing
of the Divisional Forest Officer or the Officer authorized by him in this behalf,

Not to enter upon reserved forest.

a). the lessee shall not cut or injure any tree |

4.{a) Save as provided in clause 9 of Part [1 ol this Schedule the lessee
express sanction of the Divisional Forest Olfficer cut down or injure
< lands but may without such sanction clear away

"lessees shall not without the

any timber or tress on the said

any bush wond or under-growth which interferes ]
with any operations authorized by these presents and not withstanding anything in this Schedule
contained shall not enter upon any reserved forest included in the said land without seven days®
previous nolice in writing to the Divisional Forest Officer nor without oblaining the
wriling of that officer nor otherwise than in nccordanl
his absolute discretion p‘rcscribc.

sanction in
ce with such conditions as that ofticer may in

: i
(b}. The lessee shall pay such compensation as may be assessed by the Chiel Conserv

atar of Forests
"

or damage caused to the land in any area of the rescrved forest on account of the mining operation
(  carried out in such area. The compensalion for such damage shall be based on the value of the
9 L - : " . | 0

standing trees in such area and twenty times the sum of annual revenue derived by Gov

ernment
¢ [romi such land immediately before the grant of lease.

" No mining operation within 50 metcrs of Public Works etc.
3. The less

any quarry or
i no blasting is involved and
any railway line except with the previous

ee/lessees shall not work or carry on or allow to be worked or carried on
mining operations at or to any point within a distance of 30 meters,
200 melers, if blasting in involved from the boundary ol
writlen permission of the railway Administration concerne

d or [rom the boundaries of any reservoir,
canal or other public works or building or inh

abited site except with the previous permission of

(N \mt 67 et ‘
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: . mt i thi alf and otherwise thap i
Government or any other officer authorized by the Government in this bclm]‘ 'm.m
‘ d - tetions and conditions cither general or speciyl
accordance with such instructions restrictions restrictions an 4 [ A

) ) o myF ters or meters shall b
which may be attached t such permission. The <aid distances of 50 meters o ¢ lc

) the bank or
measured in the case of railway reservoir or canal hor izontally from the outer toc 0 the

. _ 1 Hy 1 the plir
auter edae of the cutting as the case may be and in case of a building horizontally fron plinth

thereaf, . Pt
the expression Railway Administration shall hawve

- Explanation :- For the purposes of this clause e i
1890 by scction 3, sub-section

the same meaning as it is defined to have in the Indian Railway Ac,
(4) of that Act, Public Road shall mean a road which has been constructed or artificially surfaced as
district from a tract resultipg for repeated use.

Facilitics for adjoining Government licences, and leases,

6. The lessee/lessees shall allow existing and future holders of Government licences of leascs over
any land which is comprised in or adjoins or is reached by the land held by the lessee/ lessees
reasanable facilities of access thereto.

PROVIDED THAT no substantial hindrance or interference shall be caused by such holders

I licences or lessees to the operations of the lessce/lessees under these present and the
Iwcec/lns es shall be entitled to compensation as may be mutually agreed upon between the
lessee/lessees and such holders and in the cvent of disagreement such [air compensation may be
cancel mined by the Competent Authority or uny other ofticer authorized by the Government in
respect of all loss or damage sustained by the lessee/iessees by reason of or the exercise of this
liberty.
7. 11 the said lands or part thercof are forest lands. the lessee shall take all steps to ease l{u- slopes
and restore ]
top soil in lands worked out. exploited or mined and it shall be open to the Government th aflisrest

such lands even during the existence of the leuse.
PART-IV
Liberties, Powers and Privileges Reserved to the Government
To work other minerals.

I. Liberty and power for the Government or any lessees or person authorized by it in that behalf to
enter in to and upon the said lands to search for win. work. dip. get, raise. dress, process, convert

and carry away any minerals other than the said minerals and any other substances and for lhost: ‘

purposes to sink, drive, make, erect. construct, maintain and use such pits. shafts. inclines, drifs

~ levels and other lines, waterwavs. atrways, water courses, drains, reservoirs, engines, machinery.

plant buildings. canrals, (ramways. railways, road wavs and other works anc: conveniences as may be

decmed necessary or convenient. .

Provided 'that in the excreise of such liberty and power no substantial hindrance or
interference shall be caused to or with the likierties powers and privileges of the lessce/ lessecs under
these presents and that the lessees shall be entitled to such [air compensation as may be mutually
Jgrced upon or in the event of disagreements as may be cancel mined by the competent Authority 0f
v other officer appointed by the Government in respect of all loss or damage suslmmd b\ the
[Lb\C‘C/'Cbﬁ *C8 DV Teasen or in cansequence of exercise of such liberty and power.
To niake railways and roads.

7 : - ‘lway of
2. Liberty and power to the Goverament or Central Government to Construct any road, railway

R Ron e ) Racar 0, e : ved.
canal reservolr or to carry electric or telephone lines in or over the land under the lease 15 Feser

Mty LS ) ,
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Provided that before sach liberty ar power is excreised a notice of not less than sixty days
«Zall be given to the lessee and the area wtilized by Government for any of the aloresaid purpose’
“shall be excluded from the arca under the lease and the lessee will not be Lnlllltd to claim any
compensation for such exclusion.
3. 1iberty and poawer to the Government to cancel mines, at any lime by giving to the lessee six ¢
mouths touc; in writing, the lease il the arca for which the lease has been granted or any part
thereof 16 required by the Government tor any public purpose and declaration under the signature of
the Comumissioner that the arca, or as. the case may be the part of the areas is 50 required shall, as
bcl\\'ccnilhc lessee and the Government, be conclusive.
4. on the cancellation of the lease under this power the area under the [ease shall.be resumed by the
Government and the lessce shall be paid such compensation as may be cancel mined by an officer
'1pr)0mlcd by the Government for the purpose and in assessing the amount of compensation, the.
officer so appointed shall be guided by the pnncxplcs laid down in the Land Acqmsmon Act, 1984
for such assessment. .

i PART-V

|
|

‘ Rent and Royalties Reserved by this lease '

To pay dead rent or royalty whichever is greater.
i 1. As per rule 22 the lessee shall also pay to Govt. for every year of the lease, the yearly dead rent
specified in Schedule-11, and if the lessee is permitted to work for more than one minor mineral in

| the same area, than lessee should pay the dead rent for both minor minerals.

ate and mode of payment dead rent. "

v

| |
] The lessee! lessees shall not be liable to pav in respect of any vearly period both the dead reit * ¢ @
| : :

reserved by Clause™2 of this part and also the sum of the royalties reserved by Clause-3 of this pait.

| X . :
i butshall pay only whichever of the said sums is greater.
|

2. Subject to the provision of Clause 1 of this part, as from the day of during the subsistence of this
[case the lessee/ lessees shall pay to the Government annual dead rent at the rate mentioned in

~

| second schedule of the said rules per mineral.
i Rate and mode of Payment of royalty
E

b 3. Subject 1o the provisions of clause | of this parl, the lessee/lessees shall, during the subsistence of

this lease, pay to Government at such times and in such manner as the Government may prescribe
royally in respect of any minor minerals removed by hin/them from the leased area at the rates for
the time being in force under Schedule T to the Gujarat Minor Minerals Concession Rules, 2008.

Payment of surface rent '

4. The lessee shall pay rent lo the Government for all parts of the surface area leasad to him for the
. purpose of quarry, surface rent at the rate prescribed by Government {rom time to time.

| Royalty/ Dead rent/ surface rent payable at the time to time as amended by Government.
| PART-VI .

Provisions relating to the rents and royalties
Rent and Royalties to be free from deductions etc.

I. The rent and royalties mentioned in Part V of this Schedule shall be paid Iu.r: from any
uLdUCllOﬂS to the-Government at District/Sub-Treasury at . x ‘lﬁ%,«...&\?&%q and
In such manner as the Competent Authority may prescribe. 2» [: fery et

Mode of computing of royalty

vzl kY oty

4
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aid rovalties the legsee! lesse . ‘
- arrics'mines/lands and dispatched froni the

ployed therein and also

cs shall keep a correct uccount of
2. For the purpose of computing the s

1 4 ALY ‘. S l
the mineral/ minerals actually produced from the ‘
and the number of persons em

he Commissioner such informat
ntative samples of minerals and processed
[l as the quantity (in

*n the f escribed by Government
quarry in the form prescribed by G gy

complete plans of quarry and shall furmish to t

as he may require from time to time together with represe
rations. The accounts as we

ineral/ minerals in stock or in the process of
by

materials from the same obtained during the ope
i ight ; be) of the m
volume or in weight as the case may be) o
iz e / ent and or
dispatch {rom the quarry may be checked by any officer authorized by the Government ¢

|
the Competent Authority/ Commissioner. '
Course of action if rents and royalties arc not paid in time. |
3. Should the royalty or rent both reserved and made payable by the lessee be not paid within thirty
days next afler the date fixed in the lease for the payment of the same the Competent Authority or an
officer authorized by him or an officer authorized by the Commissioner or the Government may
enter upon the premises and distrain all or any of the mineral or beneficiated/ processed/ dressed
_Products or moveable property there and may order the sale of the property so distrained or of so
much of it as will suffice for the satisfaction of the rent and/ or royalties due and all ¢osts and
expenses occasioned by the non payment thereol, '
4. Any rent, royalty, tax, fees, penalty or other sum due to Government under the said Rules or ]
under this lease shall tagether with simple interest due thercon at the rate 18% (eighteen) per annum
shall be recovered as arrears of land revenue on the basis of certificate issued by the iCompcténl
Authority. |
5. The lessee shall issue passes in triplicate for removal ol the minor minerals from the leased arcq |
as may be prescribed by the Govemnment/ Commissioner or the Competent Authority. He should |
also direct'the purchaser or the driver of the vehicle to deliver ~ne copy of the pass to the nakd;l
a0

clerk, or office of Royalty inspector or mines SUPETVISOTS.
” PART-VII '
The Covenauts of the lessee/lessee

Lessees to pay rents, royalties, taxes, etc, :

oo )

L. The lessee/lessees shall pay the rents and royalties received by this lease at suéh tiﬁ\es and ir; the
manners provided in PARTS V & VI of these presents and shall also paiy and discharge all taxes,
cesses, r‘ates, assessment and impositions whatsoever being in the nature of public demands which
shall from time to time be charged assessed or imposed by the Competent Authority of the
Government upon or in respect of the premises and works of the lessee/lessees in common with
other premises and works of a like nalure except demands for land revenues (Here insert the
rates/amounts in lump sum per year, etc. of taxes, cesses etc. leviable in this lease for the time being
in force time to time. l ; : ¥
To maintain and keep boundary marks good order.

9 ] R N . -
2. The lessee/lessees shall at his own expense erect and at all times maintain and keep in repayf
boundary marks and pillars according to the demarcation 10 be shown in the plan annexed to this

- 3 N . b, ) ] ‘ ' s
3 lease. Such marks and pillars marks shall be suflicient clear of the shrubs and other obstruction

allow easy identification.

- . ! ] i R
3. If the lessee is found to have encroached in the arca not included in the lease, the Commissio

vacate the ﬂffﬁ

or the Competent Authority or officer authorized by him may issue a notice 10
mediatel}"

immediately and the lessee shall vacate the area and stop the excavation in that area im

s /ﬁ// l = .. 2 /S A0,



T'o commence operations within 90 days

4 Unless the Competent Authouty for

62

and work in a workmap like manner.
+

good cause pernuits otherwise, the lesscerlessedes shall®

of execution of the fease and shall thereafier at

ations within 90 days from the date
and develop the said minerals

conience oper
Al time during the continuance of this lease scarch for, win, work
without voluntary intermission in & proper skilful and workmanlike manner without doing or

permitting to be done any unnecessary or avoidable damage to the surface of the said land or the
crops, huildings, structures or other property thereon. The lessee shall prevent waste by removal of

overburden, careful storage of waste, drainage and removal of
crection of machinery, lying of a tramway

all valuable minor minerals. For the

_purpose of this clause quarry operation shall include the
or construction of a road in connection with the quarry.

7o indemnify Government against any claims. .
easonable compensation as may be assessed by,

5. The lessee/lessces shall make and pay such
oy in force on the subject for all damage,

lawful Competent Avthority in accordance with the |
injury or disturbance which may be done by him in exercise

shall indemnify and keep indemnified fully and completely the G
amage.

of the powers grantgd by this lease and
overnment against all claims which

- may be made by any person or persons in respect of any such d injury or disturbance and all

costs and expenses in connection therewith.

To seeure and keep in good condition pits, shafts. -
6. The lessee/lessees shall during subsistence of this lease well and sulficiently secure and keep
that may be made or used in

Qe e S

opert with timber or other durable means all pits, shafts and workings

© the said lands and make and maintain sufficient fences to the satistaction of the Government round

i —_ . ~, . o2 . < '

I cvery such pit shatt or working whether the same is abandoned or not and shall during the same

period keep all workings in the said lands. except such as may be abandoned. accessible free from

‘ water and foul air as far as possible. The fessee/lessees shall also take adequate steps Lo ensure that.-
(a) heights and widths or trenches in open quarries are properly maintained to facilitate casy

i removal of the mineral and muck.

1

i' (b) the working faces are always kept clean, and ‘

;) the mincrals and or beneficiated, processed, dressed products there from won are stacked

v in suitable dimensions and each such stack is numbered or marked in a manner prescribed by
E the Competent Authority.

(d) the proper sanitation of the arca leased to him in maintained.
To strengthen and support the quarry (o necessary extent,
7. The lesseef/lessees shall strengthen and support 1o the satisfaction of the Railway Administration
concerned or the Government or any other Competent Authority controlling the provisions of any
law for the time being in force relating to the working ol quarries and matters affecting safety
health and labour matters, as the case may be any part of the quarry which m 1ts opinion requir::;
such strengthening or support for the salety or any railway, reservoirs, canal, toad and other public
work or structures.
8.(1) The lessee/lessees shall submit from time to time or when required, progress reports to the
Compeient Authority along with analysis and representative samples of the minc‘ml collected during
the quarry operations as also the periodical returns prescribed in the said Rules or in the mannc;
prescribed by him from time to time.
(2) The lessee/lessees shall submit to the Commissioner the Compclcm Authority and an‘y other

OH‘ICC a2 omnpael fie N - = . A )
r as may be specified by the Commissioner in this behalf, an annual return in form -G

[\f%ﬁ/ Lfl}n < 7 20y
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1) !

31 Mareh, before the 30" April of th L

: Saneial vear endi NMarch, . 0F e

appended o the rules, for each financial year ending 317 M 1hooks
| ' .

suceeading year. | | [o m

To allow Inspection of working,. L3, 1

. el Ty entral Government or the b
9, The lesseclessees shall allow any officer authatized by the Central Go he t orme

¢ )
. - S B Q 3 1 ". ]( l
Government of the Competent Authority or the Commissioner under the said rules in that behalf to 1 lands

. . S ised in the lease for the | :
iter upon the premises including any building excavation or land comprised 1n t | by hi

purpase of inspecting, examining, surveying and making plants thereof sampling and collcctmg any '-f'qn b
data and the lesseellessees shail with proper person employed by the lessees/ lessees and acquamlcjd Lall s
with the ming/quarry and works effectively assist such officers agents, servants and \vorkn‘]en in i purp
conducting every such inspection and shall afford them all facilitic: information connected with the | shal

working of the quarry which they may reasonably require. Such Officer may issue such reasonable | suct

directions as he may deem fit to prevent wasteful extraction of minerals and it shall the duty of the ' drill

lessee/lessees his/their agent/manager to carry out such directions within sucli period as the officer .

may specify. If the lessee/lessees, his/their agent or manager fails to carry out such directions within |
the specitied peried, the Competent Authority may cancel the lease or may impbsé a penalty not '1

“exceeding twice the amount of the annual clezxq rent. ' o

To report accidents. :

e

10. The lessee/lessces shall report all accidents to the Commissioner of Geology. & Mining.

Competent Officer the District Magistrate and the District Superintendent of Police concerned. IN

o R z . o R - N I T(
case of any accident causing death or serious bodily injury or sertous injury to property or seriously |-
1

! ~mm— A . . . . 14
affecting or endangering life or property which may occur in the course of the uperations under this:
\ y - . . re
lease the lessee shall send a complete report without any delay of such an accident to the sajd

, ’ ' : 7l cc
officers. f
& = . L
T'o report discovery of other mincrals. :

L i ) . c

1. Whenever the lessee/lessees shall find in the said lands any mineral other than the sajd | .
mineral/minerals the lessee/lessees shall immediately report such discovery

. - |
N writing  the |

Competent Authority and to the L‘otl\x1|1.issi0|\c|‘ with full particulars of the niture and position of |

each such find. ’ y

0 |
To keep record and accounts regarding production and employees etc. ’

12. The lessee/lessees shall at all times during the said term Keep or cause t¢ be kept at an oftice to !

be situated upon or near the said lands correct and telligible books of accour

ts which shall contain |
accurate entries showing from time to time.-

(1) Quantity and quality of the said mineral mincrals, realized from the said land.
(2) Quantity of* the various qualitics: of the said

mineral/minerals beneficiated processed or
converted;

(3) Quantities of the various qualitics of the said mineral/minerals sold and disposed of separately

and the manner and purpose of such sale and disposal;

(4) The prices and all other particulars of all sales of the said mineral/minerals;

(5) The number. of persons emploved in the

- . ":ing
mines or works or upon the said lands specily
nationality; qualifications and pay of the te

chnical personnel;

. . aner |
(6) Such other facts, particulars and circumst S0 |

ances as the Competent Authority or the Commist
may from time to time require and shall also furnish free of charge to such officers and at such il ;
they may prescribe true and correct abstract of all or any such cooks of accounts and haﬂzl a ']” :
reasonable times allow such officers or any other : that a<hd

nes |

officer as the Government shall in

A £ 1 /

¢



ppaint. o entet into and have free aceess . Tor the purpose ol examining and inspecting the said

[3
\
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oks of accounts and to make copies thereof and make extracts fhere from,

Lo maintain plans, ete., , | |

13, The lessee/lessees shiall at all times during the said term maintain at the minefgquarry oltice
contect intellipible up-to-date and complete plans and sections of the mines/quarries in the said
fands. They shall show all the operations and working and all the trenches. pits and drillings made
by him’lhcm i the course of operations carried on by hind/them in the course of operations carricd
on by pim/them under the lease, faults dnd other disturbances encountered and geological date (and
all such plans and sections shall be uncndul and filled up) from actual survey to be made for that

" purpose at the end ul twelve months or any period specified from time to time and the lessee/lessees

shall fumish free of charge t the Government and to the Commussioner true and correct copics of

such plans and sections whenever these are required. Accurate records of all trenches., pll/s,an\l‘

dilling shall show. :-

(@) The subsoil and strata through which they pass.

(b Any other minerals encountered. ,

(c) Any other matter of interest and all date required by the Government, the Competent

Authority and or the Commissioner from time to time.

The lessee/lessee shall also any ofTicer authorized by the Central .or the Government or the
Cotnpetent Authority or the Commissioner to inspect the same at all readonable times.
To abide the provisions of the taw in force in respect of labour welfare and safety measures,
14. The lessee/lessees shall be bound by the provisions of anyv laws for the time being in force
relating to the working of the quarries (mines and minerals) and matters aftecting safety. health and
convenience of the lessee's/lessees employees of the public.
15. The lessee/lessees shall respect all existing rights of way, water and other basement and shall
carry on mining/quarry or other operations under the said lease in any way other than prescribed
under these rules.

Tw provide weighing machines, '

16. The lessee/lessees shall provide and at all time/keep at or near the pit head or each of the pit
head at which the said minerals shall be brought to bank on a properly constructed and efTicient
weighing machine and shall weigh or cause to be weighted thercon all the said minerals from time
to time brought to bank, sold, exported and converted and also the converted products and shall at
the close of each day cause the total weights, ascertained by such means of the said minerals, ores
products raised, sold, exported and converted during the previous twenty tour hours to be eatered in
the aforesaid books of accounts. The lesseeflessees shall permit the Government at all times during
the said term to employ any persons to present at the weighing of the said minerals as aforesaid to
keep accounts thercof and to check the accounts kept by the lessee/lessees. The lessee/lessees shall
give four days previous notice in writing (o the Competent Anthority as defined under the said rules

- of every such measuring or weighing at he or some officer in his behalf may be present thereof:

Provided the Competent Authority may waive this clause in cases were royalty is payable
other wisc than by weight.

To allow test of weighing machines,
17, The lessce/lessees shall allow any person or persans appointed in that behalf by the Government

at any lime to time during the said term to examine and test. every weighing machine to be provided
“and kept'as aforesaid and the weights used therewith in order to ascertain wheiher the same
i h S

| (w\@ff/ Lt Y Vg



provided that the lessee/lessces shall receive reasonable compensation for any

, 65 .

: ) SURRIC I, DU B n any such examination or testii.
spectively are correct and in good repair and order and 1f upo J . = 2
IREONE S P ound incorrect or out of repair of order tq the
any such weighing machine or weights shall be found ir v el et
Al ° i 3 - : > and at ihe expoise ¢
Government may require that the same be adjust, repaired and put in order by i i l1 tise of
it . ' T TR P n days after the say.
i the lessee/lessees and if such requisition be not complied with within tourteen _ ¥ysé g )
= \ B de. the Government mav cause such weighine machine or weights to be adjusteq
shall have been made, the Gove th : s )
i : : ' essee/lessees to the
repaired and put in order and the expense of so doing shall be paid by thc‘(lj A e 2\
< ) o N i ; aforesaid any error shka ¢
Government on demand if upon any such examination or testing as Y | i
" _y . o > preiudi Government such error sha
discovered in any weighing machine or weights to the prejudice of the i
. . i iscovery thereof or from
be regarded as having existed for three calendar months previous to the dlscd r} iy ’
. o g < e1ahi ] weights in case such
the last occasion of so examining and testing the same weighing machine an g

' occasion shall be within such period of there months and the said rent and royalty shall be pc:ild and
accounted for accordingly. i

Governmert indemnified from paying Compensation injury to third parfies.

13. The lessze/lessées shall make and pay reasonable satisfaction and comp-nsation for all damagc

mjury or disturbance of person or property which may be done by or on the part of the lessee/lessees
. inexercise of the libertics and power granted by these presents and shall at all times save harmless

and kept indemnified the Government from and against all suits claims and demands which may b

brought or made by any person or persons in respect of any such damage injury or disturbance.

Not to obstruct working of other minerals. ‘

[Y. The iessee/lessces will excreise the liberties and powers hereby granted in such a manner as to

offer no un-necessary or reasonably avoidable obstruction or interruption to the development and
I'.vorking within the said lands of any minerals not included in this lease and shall at all times alford
to the Central and Governments and to the holders of quarry le

ASes quarry permits and prospecting
licenses or mining lease, in resp

ect of any such minerals or any minerals within any lands as the
case may be reasonable means of aceess and safe and convenient passage upon and across the sai
)

lands to such minerals for the purpose of getting, working developing and carrying awdy the same

damage or injury

: which he may sustain by reason or in conse by such lessees or

quence of the use of such passage
holders of prospecting licenses.

Liberty to assign or transfer right.
4 20. The leszee/lessees may assign this lease or transfer an
person with the previous written sanction of the Commi

rules on payment of a fee of rupees equal to the single de

¥ rights, title or interest there under to am
ssioner as provided in rule 20 of the said
ad rent amount chargeable per year for first

- | . lime transter of quarry lease and 2™ or more transfer double the amount of yearly dead rent or 12 ¥
i . . -
percent of the monelary consideration for transfer which ever in hi gher. ' s
. ' i
) | Tht; lessee/lessees shall not allow this lease ar any right title or interest her=under to be attached of
!' " |1 [#s0ld in compliance with any decree or order of a Coun or Revenue Officer; provided also the
, S ] i 4 ~L5 by !
\ =@ o} e y . 3 = . - ' ; P I A
it ;.a:-:_{g.‘:fSSlgh_f!}?nt ot transfer as aforesaid the mstrument thereof shall be registered ‘within thred ealendar
il bt | : {E ChCsr Bl TR 1 i y ; | 1 | i A i :
II i , months from the date of 1ts completion, | - SO : : (!
5T S B 4 ST £ 2 b EoF 4! | e L
Shoibade ALEE e | SR
21.(1) Tr ansfer of Quarry lease, — Tk lessee shall not without the consent in writing of
Commissioner.

- n I ight
(a) assign, subject or mortgage or -

g ‘ any I
i any other manner transfer the quarry lease, or any
title or interest therein, or

Ab) enter into or. tﬁhi’:e"-an_\_' arra

25€€5
see/ 255"
- - o '; m - -
will or may be diraetly indirectly fin

.

1gement contract or understanding whereby theAIESh A
i s thich the L&

anced to a substantial extent by, or under which

; N : : N Al - TS q . -
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Uin. thin the lessecs.

)

T 7 issioner m '
2) The Commissio : : Nyt e e
= ion of Commissioner commitied a breach of any of the provisions containe

. [ ! Lo ~
. o . . g = S ool lessees

ay by order in writing. cancel the lease at any timc. if the lesseelles
jas/have in the opin

{ i itle or interest therel srwise than in
his «lause, or has/have transferred the lease or any right. title or interest therein otherwise
this clause,
accordance with clause 197
AC

. e el VIR . lesseeflessees a4 reasonable
Provided that no such o er shall be made without giving the lesse : s

opportunity of stating his/their case. ‘ | by ™
2n Not fo be financed or controlled by a Trust, Corporation Firm or persoil.- The Igm. sh ‘
;; controlled and the be controlled and the lessee/lessees shall not a!low thcms‘clvcs to b(_: C(:n:?l:;j
by any trust, syndicate, corporation. [Firm or person except wnth the written consen e
Govermment. The lessce/lessees shall nol enter into or make n.ny. arrangement, cotnpc ¢ o
\nderstanding where by the lessee/lessees will or way be directly or indirectly ﬁt}anced b,\_ OF.U{l ‘]-
which the lessee’s/lessee’ operations or undertaking will or may be carried on directly or mdir%Cl .\‘
| by or, may be carried on directly or indirectly by or for the benefit of or subject to the control of any

: . : : e iv i such
[rust, Syndicate Corporation, Firm or person unless with the written sanction given P“Ofllo
’ . -~ . N o e -](‘ 1n\1 ()r
arrangement, compact or understanding being entered into or made, of the Government anG an)

ey

. s emid fantered i ade with such
every such arrangement compact, or understanding as aforesaid (entered into or made Wi
’ . . T ek ave he subject (€ ENPIess
sanction as aforesaid)'shall only be entered into or made shall always be subject to an L‘\Pd ‘
. . g o in: if & ea 1N
condition binding upon the other party or parties thereof that it shall be terminable it so require

o : e eI e il sing made be forthwith
writing by the Government and shall in their event of any such requisition being made U

thereafier cancel mined by the lessee/lessees accordingly.
Lessee shall deposit an additional amount necessary other than security deposit.
23, Whencver the security deposit as provided in rule 19 of the said rules or any part thereot any
further sum hereafter deposite ! with the Government in replenishment thereof shall be forfeited of
applied by the Co.npetent Authority pursuant to the power hereinafter declared in that behalf the
lease/lessees shall deposit with the Government such turther sum as may be sufficient with the
unappropriated part thereof to bring the amount in deposit with the Government up to the sum equal
(o the full security deposit amount.
Delivery ofwurking‘in good order to Government after cancel mination of lease.
24. The lessee/lessees shall at the expiration or sooner cancel mination of the said /term or anv
renewal thereof deliver upto the Government all mines, pits, shafis, inclines, drifts, levels,
waterays and other works now existing or hereafter to be sunk or made on or under the said lands
except such as have been abandoned with the sanction of the Competent Authority. and/ or the
Commissioner and in an ordinary and fair course of working all engines, machinery. plant.
buildings, structures, other works and conveniences which at the commencement of the term were
upon or under the said lands and all such machinery set up by the lessce/lessees below ground which
cannol be removed without causing injury to the mines quarries or works under the said lands
(except such of the same as may with the sanction of the Competent Authority/ the Commissioner ~
Government have come to be treated as disused) and all buildings and structures of bricks or stone
erected by the lessee/lessees above ground level in good repair order and condition and fir in all
respect for further »working of the said mines and the said minerals.

Right of Preemption

25. («) The Government shall {rom time to time and all times during the said term have the right (to
be exercised by notice in writing go the lessees/lessecs) of per-emption of the said minerals (and all

-[\“\\@/‘ﬁy l\/{)ﬂu‘(ﬁl/ N7
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products thereot) in or upon the said lands hereby demised or elsewhere unde

lessec/lessees and the lessee/lessees shall with all possible expedition deliver 4|

the quantities at the times in the manner and al the place specilied in the notice exereising the spig
right.

(b) Should the right to pre-emption conferred by this present provision be exercised and g
vessel charted: to carry the minerals or products thereof procured on behalf of the Government pe
cancel mined or demurrage at the port of loading the lessee/lessees shall puy.the amount due fu;
demurrage according to the terms of the charter party of such vessel unless the Government shall be
satisfied that the delay is due 10 causes beyond the control of the lessee/lessecs.

(¢) The price to be paid for all minerals or products of minerals taken in pre-emption by the

Government in exercise of the right hereby conferred shall be the fair market price prevailing at the

time of pre-emption PROVIDED THAT in order to assist in arriving at the said fair market price the
lessee/lessees shall if so required furnish to the Govemnment for the confidential infonnatitf)n of the
Government particulars of (he quantities, descriptions and prices of the said minerals or products
*sold o other customers and of charters entered into for freight for carriage of the same 4nd shall
produce to such officer of officers as may be directed by the Government original or aulhtn[imtcd
copies of contracts and charter parties entered into for the sale of freightage of such minerals or
products. '

(d) In the event of the existence of State of War or emergency (of which existence the
President of India shall be the sole judge and a notification o this effect in the Gazette of India shall

be conclusive proof) the Government with the consent.of the Central Government shall from time to
time and all times during the said term have the right to be exercised by a notice in wriling (to the

lessee/lessees) forthwith take possession and control of the works. plant. mackinery and premises of

the lessee/lessees on or in connection with the said lands or operaiions under this lease and during
such possession or control the lessee/lessees shall conform and obey all directions given by or on

behalf of the Central or Government reparding the use of employment of such works. plants.
premises and minerals, PROVIDED THAT fair compensation which shall be cancel mined in

default or agreement by the Government shall be paid ta the lessee/lessees for loss or dainage

sustained by hinv/them by reason or in consequence of the exercise of the powers conterred by this

. clause and PROVIDED ALSO that exercise of such powers shall not cancel mine the said term
hereby granted or affect the terms and provisions of these presents further than may be necessary 1o
give effect to the provisions of this clause.

. Not to light fire in Forest

26. The lesseelessees shall not light any fire upon the said lands if lying within the reserved forest

areas except under such conditions as the Divisional Forest Officers may in writing specify and }he
lessee/lessees and his their workmen and employees shall render prompt assistance in extinguishing
any fire on the said lands or in their vicinity. The lessee/lessees shall be liable for all damage
resulting from the fire caused by the act of or omission of lessee/lessees or/their employees and f‘ha”
pay such compensation for the said damage as may be assessed by the Divisional Forest Officer.
The decision of the Divisional Forest Officer as to the amount of compensation payable by the
lesseeilessees shall be final and binding on the lessee/lessecs.

No n:ight over produce other than minerals ore/s mentioned in the lease.

; ] R l
_ ‘ R ot minherd
27.  (a) The lessee/lessecs shall not remove any other produce except the min

. . 1t Authority
mentioned in the lease. The lessee/lessees shall without delay. report to the Competer -
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I the contro| of (¢ |

|

i)y or |
products ot minerals purchased by the Government under the power conferred by this provisions in
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nd {he Commisstoncy the discovery in the arcas, comprised in his‘their le

ase Of any mlmr'il/s not
] u‘irlCd in lhc lCl\SL‘.
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(b) Il any mineral/s not specified in the lease isfare discovered in the leased in the leased
jea. hefthey shall not win and dispose of such mineral’s without obt
i

aining a lease/leases therefore.
[ he fails/they fail to apply for ~veh lease/

leases within three months from the discovery of the said
qineral/ minerals  the  Competent Authority  may

grant o fease/leases in respeet ol such
milwm]/mnmals (o any other person‘versons,

(¢) Without the prior permission of the Commissioner the le

ssee shall not use the minor
minerals qmde under these rules for a purpesce, which will ¢l

assify them as major minerals.
18. The lessee/lessees shall make available to the Government of India beryl or any other ‘Substance

prescribed” under section 3 of the Atomic Energy Act (Act XXIX of 1948) if they are found to occur
in the said lands.

19, ’l'th(xovcmmcnl shall be immune from the lessee s/lessees” claims for damage on account of
1 H Sp H a7l B 0 o X s .

any land having been included in his lease which may subsequently be discovered not to have been

available for the lease.

30. The lessce/lessees or his/their transferees or assignees shall not effect any building in

contravention of the provisions of any law for the time being in force relating to the erection of

building or In contravention of any orders issued by any officer under any such law within whose
jurisdiction the leased area is situated.

31. The lessee/lessees shall abide by such reasonable instructions and directions as may be issued by
the Commissioner [rom time to time regarding conservation and development of minor minerals.

PART-VII
The Covenants of the Government
Lessee may hold and enjoy rights quictly
I. The lessee/lessces paying the rents and rovalties hereby reserved and observing and performing
all the covenants and’ agreements hercin contained and on the part of the lessee/lessees to be
observed and performed shall and may quietly hold and enjoy the rights and premises hercby
demised for and during the term hereby granted without any unlawful lnlerruptlon from or by the
Government or any person righttully claiming underit: : ‘
Provided further that in case the renewal application is not finalized within the aforesaid period
the lease shall be deemed to have been extended for a further period till final order of renewal of
lease is passed by the Competent Authority.
Acquisition of lands of third parties and compensation thereof

2. If in accordance with the provision of Clause 4 of Part VII of this Schedule lhe lessee/lessees

shall offer to pay to an occupier of the surface or any part of the said lands compensation for any
damage or injury which may arise from the proposed operations of the lessee/lessees and the said
occupier shall refuse his consent to the exercise of the right and power reserved to the Government
and demised to the lessee/lessees by these presents and the lessce/lessees shall report the matter to
the Government and shall deposit witl: it the amount offered as compensation and if the Government
arc satisfied that the amount of compensation offered is lair and reasonable or if it is not so safisfied
and the lessce shall have deposited with it-such further amount as the Govcrnmcxlit shall consider fair
and reasonable the Government shall order the occupier to allow the lessee/lessees to enter the land

and to carry out such operation as may be necessary for the purpose of this lease. In assessing the

(\;M{bﬁo/ 1/{m rtﬁ/ @‘/l‘}f/)/
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amount of such compensation the Government shall be guided by the principles of g, Lang
Acquisition Act,

To renew

3. 1 the lessee/lessees be desirous of taking a renewed lease ol the premises hereby demise o of
any part or parts of them for a further term from the expiry of the term hereby granted ang ¢ he/

they five the Competent Authority an application in writing 180 days before the expiry of the lease
as preseribed in the said rules. and shall pay the rents and royalties hereby reserved ahqg shal|

abserve and perform the several covenants and agreements hierein contained and on the pah

of the
lessee/lessees to be obseryved

- v U
and performed upto the expiration of the term hereby granteq the
Comipetent Authority will upon the request

their executing and delivering to the Gov
delive

and at the expense of the lessee/ lessees and upon higy

ernment if required a counterpart thereof execute and

[ to the lessee/ lessees a renewal |ease of the said premises for the further term as p{ovided in

these rules at such rents and royalties and on such terms and subject to such covenanis and

agreements including this present covenants to renew as shall be in accordance with the Rujes

applicable to th'a’f_mfé— S eeeen.s (TAME Of minerals on the day

next following the expiration of the term hereby granted.
Surrender of lease

4

- The lessee may surrender his lease forth with if he has cleared his legitimate dues and submited
his application in prescribed format as provided in Form M., i
After receiving surrender application trom le
to submit his opinton with in 45 days,
shall take decision with 45 days after re

not taken in prescribed time limit the de

ase holder in prescribed from concerned:Geologist has
to the Competent Authority and the Competent_ Authoriy

ceiving the opinion of the concerned Geologist if decision is

ad rent should be stopped.

Dead rent should stop, once the Geolog

ist gives opinion to the Competent Authority within 45 days
that the land can be surrender or in 90 d

ays which ever is carlier.
Refund of security deposit '

5. The Security deposit is not refunded to the le

ase holder withiri the period mentioned in the lease
deed, the Government shall pay s

imple interest at the rate of Saving A/c Bank rate of Nationalized
Bank from the date of expiry, of the period mentioned in the lease deed. ;

PART-I1X

General Provisions
Obstruction to inspection ;

l. In case of breach of any of the conditions of the lease other thun meny

oned in Clauses-2 and 3 of
this part, then the Corr

1petent Authority may require the lessee/lessees or hisftheir transferees ot
assignees to pay penalty

.......

not exceeding twice the amount of annual rent dead rent.
2. In case of lessee/lessees or his/their transferees or

)
assignee does/do not allow or obstruct enlry or
inspection, by the officer authorized by the Government. the Competent
lease and forfeit the whole or part of the deposit made under Rules 19 of the said Rules.

Authority may cance] the

Lessee/assignee commit if any breach of conditions:

3. In case the lessee/lessees or his/their transterees or assi
specified in chapter U1 of the said rules then
give notice irf writing to the lessee/]e
asking him/them to remedy the breach

gnee commit any breach of the condition’
and in any such case the Competent Authority Shﬂll
ssces his/their or transferees or assignees as the case maf t‘;c
within 60 davs from the date of the notice and if the breach "
not remedied within such period the Competent Autherity under the said ruies may cancel the et

M%iﬂ/ l A Al - /‘I{/

s 1 .. .



mtained shall debar the Governmeny ¢ s ]
ing herein cont erment from enforcing any other richt of

uﬁl
j (it ! pment may have against the lessee/lessee

o e | ¢s or his‘their transferees or assignees.
. ‘n‘lnnu

icions herein ¢

pln\

et {0 cease of hreach
"

S preaches of the covenants and agreements by the lessee/lessees on which the aloresaid

o given the Competent Authority under the said rules in licu of giving notice may

.mml’ qalty nol exee eding Rs. 1000,
. pe

auch

1 1~ el ll QECES CoASeS LLl‘l"!L o \\l\ll\ th q“l]”\ li" H| L()[]“”uoug pk”(‘d 0' () ”l()“lh\ (hL lk"lSL
¢

, cancellation:
K ;”, e I ‘NL i

provided that the lease shall not be cancelled il the lessee/lessees is/ are prevented from
(e quairy owing to some reasonable cause or if the lessee/lessees ceases/cease to work

W skind
w_mr pe [ISsIon of the Lompt.ln.nl r\lilhunt_\ ;

withthe
aterpr (ation his lease.
plfL0ets is any dispute regarding their lease or any other matter or thing construction of a term or

ndition in this lease or anything connected with the quarries or minor minerals specifted in this

coor fhe working or non-working of the quarry operated under this lease. the amount of payment

r rm'ﬂf‘ or dead rent or its mode of payment to the Competent Authority, it shall be referred to the
W ~ . .
Cacenment whose decision shall be final and binding on the lessee.

o Saving cause

- Nothing contained in this lease shall be deemed to aflect the provisions of Rules 67. 68. 69 and
s0ofthe Gujarat Land Revenue Rules, 1972 or anv rules corresponding thereto.

Failure to fulfil the terms of lease due to “force majeure”.

§. Failure on the part ol the lessee/lessees to fulfill any of the terms and conditions of this lease shall
not give the Government any claim against the lessee/lessees or be deemed a breach of this lease. in
so far as such failure is considered by the Government to arise from force majeure and if through
force majeure the fulfillment by the lessce/lessees ol any of the terms and conditions of this lease be
delayed, the period such delay shall be added to the period lixed by this lease. o this clause the
expression force majeure means act of God. war, insurrection, riot civil commotion, strike,
canhquake, tide storm, tidal wave. flood lightening. explosion | lm and any other happening which

tie lessee/lessees could not reasunably prevent or contral. ' _ .
Lessee to move his Properties on the expiry of leasc.

Y. The lessee/lessees having first paid and discharged the rent and royalties pavable by vire of
lhese presents may at the expiration of sooner cancellation vl the said term or within six calendar
months therezfier (unless the lease shall be cancel mined under Clauses 1 and 2 of this Part and in
that case at any time not less than three calendar months nor more than six calendar month after
such cancel mination) take down and refnovc for his own benefit all or any engines. machinery.

"~ plany, buildings, structures, tramways-railways and, other work, erections and conve- the
lesseerlessees in or upon the said lands and which the lessee/lessees is/ are not bound to deliver to
the Government under clause 21 of Part VII of this Schedule and which the Government shall not
desire 1o purchase,

Forfeiture of property left more than six months after cancellation on lease.

10. IMat the end of six calendar months after the L\[‘llldllt)ll Or SOORT (.dnL.c,”dll()l] ol the said term or
alter the ¢
tl

ate from which any surrender by the lessee/lessees ol parts or parts of thc satd Lands under
the
> Provisions contained in Clause 4 of VI of this Schedule become elfective there shall remain in

ARG @t 2N
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J
ot upon the said lind or the sureendered part ol patls thereol as the case nay be fny engines,

wachinery. ptnt, building. stuetures, e s, ilways, and - ather s ork k}:'“'"“””"" T
vonveniences or ather property which are not required by the lessee/lessees in i onnection with his
thetr operatiors in these parts of the said Tands which her theys has/ have not surrendered or in any
other lands heid by him/ them/ under

removed by the lessee/less

i

prospecting ficence or mining lease the same shall if not
ces within one calendar month alter notice in vaiting requiring thei;
removal has been given 1o the lessec/lessees by the Government be deemed to become the property
oF the Government and may be sald or disposed o in such manner as the Government shall deem fir
without Hability to pay any compensation or (o account to the lessee/lessees in respect thereof.
Scrvices of notices.

I1. Every notice by these presents required (o be given o the lessee/lessees shall ve given in writing
W such person resident on the said lands as the tessee/lessees may appoint for the purpose of
recciving such notice and if there shall have been o such appointment then every such n_oﬁcc shall
be sent to the lessee/lessees by registered post addressed to the lessee/lessees at the address iccordcd

1.“; this lease or at such other address in India 24 the lessee’lessees may from time to time il writing .
to the Government designate for the receipt of notice and every such service shall be decmed 1. he, i
proper and valid service upon the lessee/lessees and shall not be questioned or challenged by him.

t2. This quarry lease shall be subject to the Gujarat Minor Mineral Concession Rules-2010 as
amended from time 10 time. i
IN WITNESS WHERLEOF these presents have been execited in the manner

hercunder appearing the day and year first above written.

Signed by for and on hclmli' of the Governor of Gujarat in presence ol
(Jayprakash Shivhare) | 5
/V<C0 LLECTOR SABARKANTIIA

! éﬁf"/‘ﬂﬂ: / |
(1) Shri..... Koot 'ﬁ_du/ Geolog!s .

............................................. Covioin & Mining Dept.
Himetrgar

A
2 Shii. S K Sty Qudpme '
S S Clerade i’_’— ‘

\ . Jﬁ:';‘h", y \I‘J"U{'\%’ "“g' I
Signed by for and behalf of ' ———— e l%‘;,};dmz 1
, )
[ 1 : 5. 3 8 ’r,v
(1) 5triChesse hetn Bhi Kk Khiimicon i, k[}ﬂ\ﬁﬁ / 1/{*;-;;:4 |
‘ N,

In the presence of

J
(h Shri..é.{.lsc.l.mlwn..%m%h.&k}.t\.. Ko v @{ijm

. . B ')71\?/2{{71'-’:'
() Shri..-gh""’““! J:)Lu.u L{’C{_*n'l;(r‘.u,l' Ve lranrry N 21 n /.Vl'/g (f (



Mines and
Minerals
(Developme
nt and
Regulation)
Act, 1957.

72 Aanecuve- ‘Ra/

NOTIFICATION
Industries and Mines Department
Sachivalaya, Gandhinagar Date:24-05-2017.
No.GU-2017-(21)-MCR-102017-MM-524-CHH:- In exercise of the powers conferred by section 15
of the Mines and Minerals (Development and Regulation) Act, 1957 (67.of 1957), and in suppression
of all the rules made in this behalf the Government of Gujarat hereby makes the following rules,
namely:-
CHAPTER I: PRELIMINARY
1. Short title and commencement.-

O These rules may be called the Gujarat Minor Mineral Concession Rules, 2017.

@ They shall come into force on the date of their publication in the Official Gazette.

2. Definitions.-
)] In these rules, unless the context otherwise requires-

@® “Act” means the Mines and Minerals (Development and Regulation) Act,
1957 (67 of 1957);

® “agent” when used in relation to a mine, means a person specified under sub-
clause(c) of sub-section(1) of section 2 of the Mines Act, 1952 (35 of 1952);

© “auction premium” means the premium as specified in sub-rule (3) of rule
5; p

@ “bank guarantee” means a guarantee to be in Form A or Form V by a bank
as may be notified by the Government in Finance Department for acceptance
of bank guarantees as security deposit and eamnest money deposit;

© “peneficiation” means processing of minerals or ores for the purpose of
upgrading the quality, purity or assay grade of the desired product by
removing unwanted constituents like gangue minerals or tailings;

® “Cluster” means a group of more than one mines formed when the distance
between the peripheries of one lease is less than five hundred metres from the
periphery of the other lease in a homogeneous mineral area;

® “Committee” means a committee constituted under Rule 50 for the purpose
of revision under CHAPTER XIII; ‘

1) “cores” means the samples of subsurface rocks or mineralized zone obtained
during the drilling of boreholes;

] “Dead rent” means the amount payable by a quarry lease holder, calculated
on the basis of the area leased and not on the quantity of minerals extracted
orremoved;

)] “financial assurance” means a bank guarantee or a non-interest bearing
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amount equal to '*[0.25 per cent] of thé value of estimated resources; and

() in case of minerals specified in Part A-I of Schedule III, the amount
specified in rule ’[57] .

The upfront payment shall be payable to the Government in two instalments of
twenty per cent and eighty per cent in respect of the minerals for which a quarry lease
is granted. The upfront payment shall be adjusted in the following manner:

@ in case of minerals specified in Part A-II or Part B of Schedule III, it shall be
adjusted against the amount paid under sub-rule (3) of rule 5, in the manner
specified by the Government in the tender document, within the first five
years of commencement of production of the mineral; and

in case of minerals specified in Part A-I of Schedule III, such adjustment
shall be carried out in the last year of the quarry lease period.

10. Performance security for quarry lease.-

®

@

©)

The successful bidder shall provide a performance security equivalent to an amount
of '5[0.25 per cent] of the value of estimated resources in case of minerals specified
in Part A-II or Part B of Schedule III and the performance security shall be adjusted
every five years so that it continues to correspond to 10.25 per cent] of - the
reassessed value of estimated resources.

The successful bidder shall provide a performance security of the amount specified in
rule ¥[57] in case of minerals specified in Part A-I of SchedulcIII.

The performance security provided may be appropriated as per the provisions of
these rules, the tender document and the quarry lease deed.

11. Payments under quarry lease.-

O
@
&)

@

©

The lessee shall pay royalties or dead rent to the Government.
The lessee shall pay the auction premium to the Government.

The lessee shall contribute such amounts as may be required under section 15A to the
designated account of the District Mincral Foundation.

The lessee shall also pay such other amounts as may be required under any law for

.the time being in force to the concerned authorities.

The payments shall be made in the manner specified by the Government.

12, Period of the quarry lease.-

)

In case of:

14 Subs. by GI/2018/12/MCR-102018-325-CHH, dated 9™ March, 2018 (w.e.f. 09-03-2018).
Subs. by GJ/2017/26/MCR-102017-MM-995-CHH, dated 10" August, 2017 (w.e.f. 10-03-2017).
16 Subs. by GJ/2018/12/MCR-102018-325-CHH, dated 9" March, 2018 (w.e.f. 09-0% 2018),
17 Subs. by GJ/2018/12/MCR-102018-325-CHH, dated 9" March, 2018 (w.e.f, 09-03-2018).
'8 Subs. by GJ/2017/26/MCR-102017-MM-995-CHH, dated 10" August, 2017 (w.e.i. 10-08-2017).
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@ all minor minerals specified in Part A-II or Part B of Schedule III, the period
of quarry lease granted or renewed before the date of commencement of
these rules, shall be extended and be deemed to have been extended up to a
period ending on March 31, '°[2030 for the quarry leases granted on land
owned by the Government; upto a period ending on March 31, 2035 for the
quarry leases granted on land not owned by the Government] with effect
from the date of expiry of the period of renewal last made or till the
completion of period of quarry lease, if any, whichever is later, subject to the
condition that all the terms and conditions of the lease have been complied
with; and

)] minor minerals specified in Part A-I of Schedule III, the period of the quarry
leases granted or renewed before the date of commencement of these rules,
shall be extended and be deemed to have been extended up to a period ending
on March 31, *[2022] with effect from the date of expiry of the period of
renewal last made or till the completion of period of quarry lease, if any,
whichever is later, subject to the condition that all the terms and conditions of
the lease have been complied with. ’

() The Government shall issue a written intimation to all existing quarry lease holders
regarding the extension of lease period pursuant to sub-rule (1). The quarry lease
holder shall, within thirty days of receipt of such intimation, complete all formalities
with respect to such extension including payment of stamp duty for the extended
period of quarry lease deed, ifapplicable.

0)) On and from the date of commencement of these rules, all quarry leases shall be
granted for a period of:

@ five years in case of minor minerals specified in Part A-I of Schedule ITI; and

()] thirty years in case of minor minerals specified in Part A-II or Part B of
Schedule II1.

@ Upon expiry of the period of the lease specified in sub-rule (1) or sub-rule (2), the
lease shall be put up for auction as per the procedure specified in CHAPTER 11 :

Provided that any holder of a quarry lease granted, where the mineral is used for
captive purpose, shall have the right of first refusal at the time of auction held for
such quarry lease after the expiry of the quarry lease period, in the following manner:

® to be elfgible to exercise the right of first refusal, the lessee shall comply with
the conditions of the quarry lease till itsexpiry;

o prior to publication of the notice inviting tender, the Government shall
provide a written notice to the lessee requiring the lessee to specify its
willingness or non-willingness to exercise the right of first refusal in writing,
within a period of thirty days of receipt of suchnotice;

© the notice inviting tender shall specify that the lessee holding the lease prior
to expiry of the quarry lease has the right of first refusal and shall also
specify his willingness or non-willingness specified pursuant to clause (b), if
any;

'° Subs. by GJ/2018/12/MCR-102018-325-CHH, dated 9" March, 2018 (w.e.f. 09-03-2018).
% Subs. by GJ/2018/12/MCR-102018-325-CHH, dated 9" March, 2018 (w.e.f. 09-03-2018).
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@ upon conclusion of the Second Round of Auction as specified in sub rule )]
of rule 7, the Government shall issue a written notice to the lessee seeking
written confirmation of his willingness to exercise the right of first refusal
within a period of seven days of conclusion of the Second Round of Auction;

© the notice given under clause (d) shall be acknowledged by the lessee;

® the lessee shall, within a period of fifteen days of receipt of the notice issued
under clause (d), exercise the right of first refusal in writing to the
Government, failing which it shall be construed that the lessee is not desirous
of exercising the right of first refusal and the preferred bidder shall be
entitled to a quarry lease in the manner provided in rule 7; and

@ if the lessee exercises the right of first refusal in terms of clause (f) and
matches the highest final premium offer, the lessee shall be deemed to be the
preferred bidder in place of the earlier preferred bidder declared after the
Second Round of Auction and shall be entitled to the quarry lease in the
manner provided in rule 8.

Explanation: For the purposes of the proviso, the term “captive purpose” shall mean
the use of more than fifty per cent of the entire quantity of mineral extracted from the
quarry lease in a manufacturing unit owned by the lessee.

Area of a quarry lease.-

O

@

©)

The minimum area for which a quarry lease may be granted shall be one hectare:

Provided that the Government may, for reasons to be recorded in writing, grant a
quarry lease for an area which is less than one hectare:

The area under every quarry lease shall be contiguous; provided that the Government
may, for reasons to be recorded in writing, permit grant of a quarry lease over any
specified non-contiguous area.

Where subsequent to an e-auction for grant of a quarry lease, the landowner refuses
his consent to the exercise of the rights and privileges of the successful bidder
pursuant to these rules, the landowner may submit a written application to the
Government for exclusion of the land owned by him from the lease area and the
Government may, on being satisfied about the genuineness of the reasons for such
request, consider exclusion of such land from the lease area.

Restriction on maximum area.-

No person shall acquire in respect of a particular mineral, one or more quarry lease in the
State covering a total area of more than:

()
(b)

fifty hectares, in case minerals specified in Part A of Schedule III; and

five square kilometres, in case minerals specified in Part B of Schedule ITI:

Provided that the Government may, in the interest of development of any mineral and for
reasons to be recorded in writing, increase the maximum lease area for a particular mineral.

New Discovery.-
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9] Where a quarry lease has been granted for a minor mineral under the rules made
under section 15 and subsequent to registration of the quarry lease, a new minor
mineral(s) is discovered, then the quarry lease holder may request the Government in
writing to include the new mineral(s) in the quarry lease. In such case, the
Government may grant a quarry lease subject to compliance by the quarry lease
holder of the provisions of applicable laws with respect to mining for the new
mineral, including submission of a mining plan and payment of the auction premium
to the Government;

Provided that where the quarry lease for a minor mineral was granted prior to
commencement of these rules, the Government shall have power to specify the rate
of payment for the new minerals.

@ Where a mining lease has been granted under the rules made under section 13 for a
mineral which is not a minor mineral, and subsequent to registration of the mining
lease, a new mineral is discovered which is a minor mineral, then at the request of the
holder of the mining lease, the Government may grant a quarry lease for the new
minerals on such terms and conditions including payment requirements, as may be
specified by the Government.

3 Where prior to the commencement of an auction for grant of a composite license or a
mining lease under the rules made under Section 13, presence of a minor mineral is
established, the Government may grant a quarry lease for the minor minerals on such
terms and conditions as may be specified by the Government in the tender document
for such auction.

@ Where a quarry lease has been granted for a minor mineral under the rules made
under Section 15, and subsequent to registration of the quarry lease a new mineral is
discovered which is not a minor mineral, then the quarry lease holder shall stack such
minerals in accordance with the written instructions issued by the Government.

® The Government shall, at the time of making an order granting a quarry lease under
this rule 15, also specify the manner in which the minerals are to be utilized and
disposed.

© Any discovery of a new mineral shall be reported in writing to the Government

within thirty days of discovery of such mineral.

16. Lease Period for more than one mineral in an area.- Where more than one mineral is
discovered in an area in respect of which a quarry lease has been granted under these rules or
prior to commencement of these rules and a quarry lease is granted for such discovered
minerals, the period of lease for the discovered minerals shall expire: (a) on the date of
expiry of the lease which was originally granted; or (b) on the completion of extraction of the
entire quantity of the minor mineral from the area, whichever is earlier;

Provided that where a minor mineral is discovered in an area where a mining lease has been
granted under the Act and the rules made thereunder, for a mineral which is not a minor
mineral, the lease for the minor mineral shall expire on the date of expiry of the mining lease
granted under the Act and the rules made thereunder or on the completion of extraction of the
entire quantity of the minor mineral from the area, whichever is earlier.

CHAPTER III: TERMS AND CONDITIONS OF THE QUARRY LEASE

17. Liabilities, powers and privileges of the lessee.- Subject to the conditions mentioned
hereunder, the lessee shall, with respect to the lease area, have the right for the purpose of
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conducting mining operations on that land, to:

@

b)

©

@

©

@

b

@

search for, mine, quarry, bore, dig, drill for, win, work, dress, process, convert, carry
away and dispose of the minerals in respect of which the quarry lease has been
granted;

sink, drive, make, maintain and use in the lease area, any pits, shafts, inclines, drifts,
levels, waterways and other works;

erect, construct, maintain and use on or under the lease area any engines, machinery,
plant, dressing-flowers, furnaces, brick-kilns, workshops, store houses, bungalows,
godowns, sheds and other building and other works and convenience of the like
nature on or under the lease area;

make any tramways, railways, roads and other ways in or over the said lands and to
maintain and go and trespass with or without horses, cattle, wagons, locomotives or
other vehicles over the same (or any existing tramways, railways, roads, and other
ways in or over the said lands) on such conditions as may be agreed to;

quarry and obtain building and road materials and ordinary clay and to use and
employ the same and to manufacture such ordinary clay into bricks or tiles and to use
such bricks or tiles. The lessee shall not sell any such materials, bricks or tiles except
on payment of the royalties prescribed herein;

appropriate and use, with prior written permission of the officer authorised by the
Government, water from any streams, waterscourses, spring or other sources in or
upon the lease area and to divert, step up or dam any such stream, watercourse and
collect or impound any such water and to make, construct and maintain any water
course, culverts, drains or reservoirs but not so as to deprive any cultivated lands,
villages, buildings or watering places for livestock of a reasonable supply of water as
before accustomed nor in any way to foul or pollute any streams orsprings:

Provided that the lessee shall not interfere with the navigation in any navigable
stream nor divert such stream without the previous written permission of the
Government;

use land for purpose of stacking, heaping, storing or depositing thereon any produce
of the mines, quarries on works carried on and any tools, equipment, earth and

materials and substances dug or raised;

beneficiate, process, dress, convert the minerals produced from the said lands and
carry away such beneficiated/processed, dressed, converted minerals;and

do any other things as may be specified in the quarry lease deed.

Duties and obligations of the lessee.- The lessee shall, subject to the provisions of rule 19,
have the following duties and obligations:

o

Notice for opening of mine.-

@ The lessee shall send to the lease granting authority, an intimation in Form C
of the opening of a mine so as to reach them within fifteen days of such
opening.

®) The intimation in Form C sent under clause (a) shall be accompanied with a
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copy of the approved mining plan, - when the mine is being opened after
expiry of a five year period from the date of approval of the mining plan.

No building etc., upon certain places- The lessee shall not erect, place or set up any
building or thing and shall not carry out any surface operations on, in or upon any
public ground, burning or burial ground, house, village site, public road or place held
sacred by any class of persons or any or other place which the Government may
determine as a public ground.

The lessee shall not carry on his operations in a manner that would injure or
prejudicially affect any buildings, works, property or rights of other persons and no
land will be used by the lessee for surface operations which is already occupied by
persons other than the Government, for works or purposes not included in the quarry
lease deed.

No interference- The lessee shall not interfere with any right of way, well or tank.

Permission for surface operations in a land not already in use- The lessee shall,
prior to using any land for surface operations which has not already been used for
such operations, give written notice of two calendar months to the Government
specifying the name or other description of the situation and the extent of the land
proposed to be so used and the purpose for which the same is required. The said land
shall not be used by the lessee if any objection is issued by the Government within
two months of receipt of the lessee’s notice in this regard, unless the objections so
stated shall on reference to the Government be annulled or waived.

Not to enter upon reserved forest- The lessee shall not, without the express sanction
of the Divisional Forest Officer, cut down or injure any timber or trees on the lease
area but may, without such sanction, clear away any bush wood or under-growth
which interferes with any of its operations. Notwithstanding the aforesaid, the lessee
shall enter upon any reserved forest included in the lease area only after giving seven
days previous written notice to the Divisional Forest Officer and after obtaining the
written sanction of that officer and the lessee shall comply with such conditions as
that officer may, in his absolute discretion, prescribe.

The lessee shall pay such compensation as may be assessed by the Chief Conservator
of Forests for any damage caused to the land in any area of the reserved forest on
account of the mining operations carried out in such area.

No mining operations in certain areas- Except with the written permission of the
concern authority the lessee shall not carry on, or allow to be carried on, any mining
operations at any point within a distance of:

@ fifty metres from any road (excluding a village road or other district road),
notified reservoirs, canal, national highway, state highway, boundary of any
railway line, public works, cities, towns, villages and other approved
continuous habitations, if no blasting is involved; or

()] two hundred metres from any road, notified reservoirs, canal, national
highway, state highway, boundary of any railway line, public works, cities,
towns, villages and other approved continuous habitations, if blasting is
involved,

The aforesaid distance shall be measured (a) in the case of a railway line, horizontally
from the outer edge of the cutting, (b) in the case of a canal or reservoir, horizontally
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from the outer toe of the bank or the outer edge of the cutting, as the case may be,
and (c) in case of a building or any other structure for human habitation, horizontally
from the plinth thereof. The lessee shall not carry on, or allow to be carried on, any
mining operations under or beneath any ropeway or ropeway trestle or station, except
under and in accordance with the written permission of the authority owning the
ropeway. The written permission of the relevant authority may be conditional upon
and subject to terms and conditions, in which case the lessee shall comply with all
such terms and conditions.

Provided that in case any specific guidelines, directions, circulars, etc., are issued
with respect to any mineral, mineral category, area, operation or otherwise for the
purpose of sustainable mining or environment or pollution related matters, and the
same envisage stricter norms, guidelines, directions, etc., the same will also be
applicable with respect to mining operations undertaken within the aforesaid limits.

0 To strengthen and support the quarry to necessary extent- The lessee shall
strengthen and support to the satisfaction of the railway administration concemed or
the Government, as the case may be, any part of the mine which in his opinion,
requires such strengthening or support for the safety of any railway, reservoir, canal,
road and any other public works or structures, as the case may be.

©® Facilities for adjoining Government licences, and leases- The lessee shall allow
reasonable facilities of access to any existing and future holders of Government
licences or leases over any land which is comprised in or adjoins or is reached by the
land held by the lessee:

Provided that no substantial hindrance or interference shall be caused by such holders
of licences or leases to the operations of the lessee and fair compensation as may be
mutually agreed upon or in the event of disagreement, as may be decided by the
Government shall be paid by them to the lessee for any loss or damage sustained by
the lessee by reason of the exercise of this liberty.

© To pay rents, royalties, taxes, etc.- The lessee shall make payments as stipulated in
rule *'[11] and CHAPTER XIV of the rules. In the event, taxes are payable, the
lessee shall gross-up the amount payable and make payment of the aggregate amount.

10 To maintain and keep boundary marks- The lessee shall at his own expense, erect,
maintain and keep in good repair all boundary marks and pillars and sign boards
according to the Act and the rules with respect to the manner of construction and
upkeep of boundary pillars including the following:

@ the lessee shall get the measurement of the lease area by District Inspector of
Land Records;
® the lessee shall submit the copy of measurement sheet and shall establish the

exact limitation marks as per the measurement sheet on the lease area and
take care of the limitation marks/ stones;

© the lessee should maintain a (sign) board with the schematic map, showing
the measurements of the lease area. The expenses of this board preparation,
arrangement and its maintenance in good condition shall be the responsibility
of the lessee;

! Subs. by GJ/2017/26/MCR-102017-MM-995-CHH, dated 10" August, 2017 (w.e.f. 10-08-2017).
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@ the lessee shall maintain the (sign) board at a proper place, in proper manner,
easily visible to the visitors, during the whole lease period and should, for
facilitating easy visibility of the notice board, remove the hindrances around
it, like bushes, tree branches, shelters etc.;

© the lessee must prepare, establish and maintain in good condition, the (sign)
board and its facing, to indicate the landmarks of the lease area. The lessee
shall arrange the landmark concrete pillars of 3’ * 3” * 3’ measurement for
indicating the exact limitations of the lease area;

® the lessee shall see that these concrete pillars are maintained in good
condition during the entire quarry lease period. These concrete pillars should
be painted with yellow colour for good visibility. The number of the pillar
and the marks of latitude and longitude measurements of the pillar should be
written in black colour;

(] except in the case of ordinary sand mineral, in case of all other minerals, the
boundary of the lease area should be fenced properly; and

10)] the District Geologist/ the District Assistant Geologist should provide the
coordinates of the lease areca and these coordinates should be clearly
mentioned on the map of the quarry lease and the map of the quarry lease
shall be kept by the lessee within the lease area at all times.

an To commence operations within specified time, not to work in certain areas and to work
in a workman like manner-

@ The lessee shall commence mining operations within the time period specified herein
and in the mining plan. All mining operation shall be conducted by the lessec in a
proper, skillful and workman-like manner and the lessee shall reduce waste and do
careful storage of waste and removal of all valuable minerals within the quarry:

Explanation: For the purpose of this clause (a) of sub-rule (11) of rule *’[18] , mining
operations shall include the erection of machinery, laying of a tramway or
construction of a road in connection with the working of the mine.

o The lessee shall not, in the case of village roads (including any track shown in the
revenue record as village road) and other district roads, allow any working to be
carried on within a distance of ten metres of the outer edge of the cutting except with
the previous permission of the Government in this behalf and otherwise than in
accordance with such directions, restrictions and additions, either general or special,
which may be attached to such permission.

(12 To secure and keep in good condition pits, shafts- The lessee shall during subsistence of
the quarry lease, secure and keep open with timber or other durable means, all pits, shafts and
workings that may be made or used in the lease area and make and maintain sufficient fences
to the satisfaction of the Government around every such pit, shaft or working whether the
same is abandoned or not. The lessee shall, during the same period, keep all workings in the
lease area accessible, free from water and foul air as far as possible, except such area as may
be abandoned.

(13 Proper Maintenance of Trenches, Working Faces etc.- During the tenure of the quarry

*? Subs. by GJ/2017/26/MCR-102017-MM-995-CHH, dated 10" August, 2017 (w.e.f. 10-08-2017).
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lease, the lessee shall take adequate steps to ensure that:

@

b
©
@

the height and width of trenches in open quarries are properly maintained to facilitate
easy removal of the mineral and waste;

the working faces are always kept clean;
the minerals won are stacked in suitable dimensions and each stack is numbered; and

proper sanitation of the lease area is maintained.

To submit progress reports- The lessee shall, in addition to the periodical returns prescribed
herein, submit such progress reports as may be required by the Government along with
representative samples and analysis of the mineral collected during the quarry operations,
within such timelines as may be specified by the Government.

To Allow Inspection by Government-

@®

®)

The lessee shall allow the Government or the officer authorised by the Government
to enter upon buildings, excavation or land comprised in the quarry lease for the
purpose of inspecting the same or inspecting any of the accounts, which he shall
make available to the Government. The Government may issue such reasonable
directions in writing as it may deem fit, to prevent wasteful extraction and ensure
safety and conservation of the minor minerals and it shall be the duty of the lessee to
carry out such directions within such period as the Government may specify.

The lessee shall also supply on demand of the Government, a'composite plan of the
lease area showing thickness, dip, inclination, etc., of all the seams as also the
quantity of reserves quality-wise for minor minerals specified in Part A-II or Part B
of Schedule III.

To report accidents- The lessee shall send to the Government, without delay, a report of any
accident causing death or serious bodily injury or serious injury to property or seriously
affecting or endangering life or property which may occur in the course of its mining
operations.

To keep record and accounts regarding production and employees etc.- The lessee shall
keep accurate and faithful accounts showing the particulars of:

@
®)
©
@
©
®
®
)

production and dispatch register, date-wise,

prices obtained for the minerals,

names of purchasers,

receipts for money received,

quantity of waste material excavated from the mine,
the number of persons employed and their nationality,
labour attendance register,

the wages paid,

Page 20 of 172



82

0] complete plans of the quarry,

the unutilized or non-saleable subgrade ores or minerals for future beneficiation,

1] contributions made to the District Mineral Foundation,

()] payments made to the Government in terms of royalty, dead rent, auction premium,
surface rent,

(m) explosives consumption register,

) details of expenditure incurred towards the mine closure activities,

© bore hole logs along with the chemical analysis reports,

) mineral analysis reports,

Q@ details of mining machinery,and

] copies of all notices and retumns, plans, sections and schemes submitted to the

Government under these rules.

The lessee shall allow the officer authorised by the Government, at all reasonable times, free
access to enter into and to examine, take extracts or make true copies of, any accounts, plans
and records maintained by him and shall furnish to the Government such information and
returns as it may require.

as Machinery and plant-

)] Where heavy earth moving machinery is used in mines, the lessee shall maintain log
books duly authenticated by the manager or mining engineer of such mines in respect
of each machine showing date-wise account of hours worked, hours not worked, .
reasons for non-working, consumption of fuel/energy and lubricants and output of
the machine during the corresponding working hours.

©)] The summary of operation of each machine shall be recorded in the log book at the
end of each month bringing out the percentage availability and percentage utilization
of the machine, average hourly performance and average fuel/energy consumption
per hour.

© The log books may be maintained in electronic form or in hard copy and shall be
made available to the officer authorised by the Government on demand.

(19 To maintain plans, etc.- The lessee shall at all times during the quarry lease term maintain at
the mine/quarry office correct intelligible up-to-date copy of the approved mining plan and
complete plans and sections of the mines/quarries in the lease area. All plans, sections and
tracings or copies thereof kept at the quarry shall be serially numbered or suitably indexed.
Every plan, section or part thereof prepared pursuant to these rules shall carry thereon a
certificate for its correctness and shall be signed by the mining engineer / geologist with date.

Every copy of a plan and section or part thereof submitted or maintained pursuant to these
rules shall bear a reference to the original plan or section from which it was copied and shall
be certified thereon by the lessee, his agent, mining engineer, manager or geologist. The plans
shall show all the operations and working and all the trenches, pits and drillings made by the
lessee in the course of operations carried on by him under the quarry lease including all faults
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and other disturbances encountered.

To keep records of trenches, pits etc.- The lessee shall keep accurate records of all
trenches, pits and drillings made by the lessee in the course of mining operations carried on
by the lessee under the quarry lease and shall allow the Government to inspect the same. Such
records shall contain the following particulars, namely:

@ the subsoil and strata through which such trenches, pits or drillings pass;
® any mineral encountered; and
© such other particulars as the Government may from time to time require.

To abide by the provisions of the law in force-

@ The lessee shall at all times comply with the provisions of the Act, the rules and the
quarry lease deed and shall abide by the provisions of any other applicable law for
the time being in force and applicable to him including laws relating to mines and
minerals and other matters affecting the safety, health and convenience of the lessee's
employees or of the public. The lessee shall not carry on mining or other operations
under the quarry lease in any way other than as prescribed under the quarry lease
deed and these rules; and

® The lessee has and shall continue to comply with all the terms and conditions of the
Act, the rules, the Gujarat Mineral (Prevention of Illegal Mining and Transportation
and Storage) Rules, 2017, the mining plan and the tender document, as are required
to be complied with by the lessee, with respect to lease area and the lessee shall
continue to comply with all the eligibility conditions provided in the Act, the rules
and the tender document during the quarry lease term.

To provide weighing machines- The lessee shall cause the minerals specified in Part A-I of
Schedule III to be weighed at the nearest weigh bridge. In the case of minerals specified in
Part A-II or Part B of Schedule III, the lessee shall, unless specifically exempted by the
Government in writing, provide and at all times keep at or near the pit head or each of the pit
heads at which the minerals shall be brought to bank, a properly constructed and efficient
weighing machine and shall from time to time, weigh or cause to be weighed thereon all the
said minerals brought to bank, sold, exported and converted and also the converted products.
The lessee shall at the close of each day cause the total weights, ascertained by such means of
the said minerals, products raised, sold, exported and converted during the previous twenty
four hours, to be entered in the books of accounts maintained by the lessee. The lessee shall at
all times during the term of the quarry lease, permit the Government to employ any person or
persons to be present at the weighing of the said minerals as aforesaid and to keep accounts
thereof and to check the accounts kept by the lessee.

To allow testing of weighing machines- The lessee shall at any time or times during the
term of the quarry lease, allow any person or persons appointed in that behalf by the
Government to examine and test every weighing machine to be provided and kept as
specified in sub-rule (22) above and the weights used therewith in order to ascertain whether
the same respectively are correct and in good repair and order. If upon any such examination
or testing, any such weighing machine or weights shall be found incorrect or out of repair or
order, the Government may require that the same be adjusted, repaired and put in order by and
at the expense of the lessee. If such requisition is not complied with within fourteen days after
the same has been made, the Government may cause such weighing machine or weights to be
adjusted, repaired and put in order at the expense of the lessee. If upon any such examination
or testing as aforesaid, any error is discovered in any weighing machine or weights to the
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prejudice of the Government, such error shall be regarded as having existed for three calendar
months prior to the discovery thereof or from the last occasion of so examining and testing
the same weighing machine and weights, in case such occasion is within the said period of
three months, and the lessee make all the payments accounted foraccordingly.

Not to light fire- The lessee shall not light any fire upon the lease area if lying within the
reserved forest areas except under such conditions as the Divisional Forest Officer may in
writing specify and the lessee and his agents, workmen, employees etc., shall render prompt
assistance in extinguishing any fire on the lease area or in their vicinity. The lessee shall be
liable for all damage resulting from the fire caused by the act of or omission of lessee or his
agents, workmen, employees etc., and shall pay such compensation for the said damage as
may be assessed by the Divisional Forest Officer. The decision of the Divisional Forest
Officer as to the amount of compensation payable by the lessee shall be final and binding.

Precautions for Protection of Environment and Control of Pollution- The lessee shall
take necessary precautions for the protection of the environment and control of pollution
while conducting quarry operations in the lease area e.g. planting of trees, reclamation of
mined land, use of pollution-control devices and such other measures as may be prescribed by
the Central Government or Government from time to time.

Restoration of top soil- If the lease area or part thereof are forest lands, the lessee shall take
all steps to ease the slopes and restore top soil in lands worked out, exploited or mined and it
shall be open to the Government to afforest such lands even during the continuance of the
quarry lease.

Not to Use Minor Minerals for Major Mineral Purpose or any other purpose- Without
the prior permission of the Commissioner, the lessee shall not sell or dispose any of the
minerals specified in Part A of Schedule III that are extracted under the quarry lease for a
purpose which will classify them as major minerals.

Where the Government reserves one or more minerals within a block for any particular end-
use as specified in the tender document, the lessee shall use the minerals solely for the
specified end-use and shall not sell or transfer or otherwise dispose the minerals either
directly or indirectly.

To employ Indian nationals- The lessee shall not employ in connection with the mining
operations, any person who is not an Indian national except with the previous written
approval of the Government.

Employment preference- The lessee shall, in the matter of employment, give preference to
the tribals and to the persons who become displaced because of the taking up of mining
operations.

To vacate encroached area- If the lessee is found to have encroached upon an area not
included in the lease area, the Government shall issue a notice to vacate the area. The lessee
shall vacate the area and stop excavation in the area immediately. The lessee shall also be
liable to pay the fine specified by the Government which may extend up to one hundred per
cent of royalty plus premium or an amount equal to the mineral value for the mineral
excavated from such area, whichever is higher.

To reimburse expenses- If the lessee fails to carry out or perform any of its obligations
under these rules or the quarry lease deed within the time specified in that behalf, the
Government may cause the same to be carried out or performed and the lessee shall pay the
Government, on demand, all expenses incurred in this regard by the Government and the
decision of the Government as to such expenses shall be final.
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Removal of workings that are not to be delivered to the Government- The lessee may
erect on the lease area any structures, machinery, tramways etc., required for bona fide quarry
purposes. The lessee may, after paying the rents, rates, royalties, auction premiums and any
other payment payable under these rules or the quarry lease deed, on the surrender, expiry or
termination of the quarry lease term or within six calendar months thereafter, whichever is
earlier (unless the quarry lease is surrendered or terminated on account of default of the
lessee, in which case the lessee shall not be entitled to take down and remove anything from
the lease area) take down and remove for its own benefit, all or any mineral excavated during
the currency of the quarry lease, engines, machinery, plant, buildings structures, tramways,
railways and other works, erections and conveniences which may have been erected, set up or
placed by the lessee in or upon the lease area and which the lessee is not bound to deliver to
the Government or which the Government does not desire to purchase.

Limited mining rights- The lessee shall not be entitled to conduct the mining operations in
any other area outside the lease area. The rights granted to the lessee to conduct mining
operations are exclusive within the lease area.

Authorisations- The lessee shall obtain and maintain all governmental approvals required for
conducting the mining operations within the lease area and performing its obligations under
the quarry lease. The Government shall undertake, on a no-obligation basis, to expeditiously
provide all necessary approvals and assistance for conducting mining operations and as
otherwise may be reasonably required by the lessee in relation to the rights granted to it under
the quarry lease.

Geological and archaeological finds- Other than rights to mine for the mineral(s), geological
or archaeological rights shall not form part of the rights granted to the lessee hereunder or
under the quarry lease deed and except in relation to the mineral(s), the lessee shall not have
any mining rights or interest in the underlying minerals, metals, gas, oil, fossils, antiquities,
structures or other remnants or things either of particular geological or archaeological interest
and such rights, interest and property on or under the lease area shall vest in and belong to the
Government under applicable law. The lessee shall take all reasonable precautions to prevent
its workmen or any other person from removing or damaging such interest or property and
shall inform the Government forthwith of the discovery thereof and comply with such
instructions as the Government may reasonably give for the removal of such property.

No Claim against Government- The Government shall be immune from the lessee’s claims
for damage on account of any land having been included in his lease which may subsequently
be discovered not to have been available for the quarry lease.

Erection of buildings- The lessee or his transferees or assignees shall not erect any building
in contravention of the provisions of any law for the time being in force relating to the
erection of building or in contravention of any orders issued by any officer under any such
law within whose jurisdiction the lease area is situated.

Additional Conditions- A quarry lease deed may contain such other conditions as the
Government may deem necessary in regard to the following, namely:

@ the time-limit, mode and place of payment of rents, royalties and any other payments
payable under the rules;

® compensation for damage to land in respect of which the lease has been granted;
© restrictions regarding felling of trees on unoccupied and unreserved Government
land;
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the restriction of surface operations in any area prohibited by any authority;
the notice by the lessee for surface occupation;
the provision of proper weighing machines and maintenance of weighing records;

facilities to be given by the lessee for working other minerals in the leased area or
adjacent area;

the entering and working in a reserved or protected forest;
the securing of pits and shafts;
the reporting of accidents;

indemnity to Government against the claim of a third party for any damage, injury or
disturbance caused to him by the lessee;

the delivery of possession of lands and mines on the surrender, expiration or
termination of the lease;

the time limit for removal of any mineral, plant, machinery and other properties from
the lease hold area after expiration, termination, surrender or abandonment of the
quarry lease;

the forfeiture of property left after termination of thelease;

the power to take possession of the plant, machinery, premises and mines in the event
of war or emergency;

filing of civil suits or petitions relating to disputes arising out of the area under lease:

Provided that in case of a quarry lease granted through auction, the Government shall
specify conditions relating to filing of such civil suits or petitions in the tender
document for auction of the quarry lease;

the lessee shall abide by the provisions of any law for the time being in force and
applicable to him relating to mines and minerals and other matters affecting the

safety, health and convenience of the lessee's employees or of the public; and

such other special conditions which the Government may specify.

Liabilities, rights, powers, privileges and obligations of the Government.-

M

@

Survey and demarcation- When a quarry lease is granted by the Government,
arrangements shall be made by the Government at the expense of the lessee for the
survey, identification and demarcation of the area granted under the quarry lease
using differential global positioning system and preparation of topographic and
geological map using total station and possession of the area shall be deemed to have
been handed over to the lessee on the date that the quarry lease deed is executed.

Right of Pre-emption- The Government shall at all times have the right of pre-

emption of the minerals won from the lease arca. If the Government is desirous of
exercising its right of pre-emption with respect to any mineral(s) the Government
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shall pay the fair market price of such minerals prevailing at the time of pre-emption,
as determined by the Government. In order to assist in arriving at the said fair market
price, the lessee shall, if so required, furnish to the Government for its information,
particulars of the quantities, descriptions and prices of the mineral or products thereof
sold to third parties and shall produce, to the officer or officers as may be authorised
by the Government, original or authenticated copies of contracts and charter parties
entered into for such sale.

Right of entry and inspection- The Government or any person authorised in that
behalf by the Government shall have the right to:

@ enter into and upon the lease area and to construct upon, over or through the
same, any railways, tramways, roadways or pipelines for any purpose
authorised by the Government and to get from the lease area stones, gravel,
earth and other materials for making, maintaining and repairing such
railways, tramways, roads or any existing railways and roads:

Provided that before such liberty or power is exercised, a notice of not less
than sixty days shall be given to the lessee and the area utilized by
Government for any of the aforesaid purpose shall be excluded from the
lease area and the lessee will not be entitled to claim any compensation for
such exclusion; and

® to pass over or along any such railways, tramways, road lines and other ways,
at all times, with or without horses, cattle or other animals, carts, wagons,
carriages, locomotives or other vehicles for all purposes:

Provided that in the exercise of such liberty and power by such other person
authorised by the Government, no substantial hindrance or interference shall be
caused to or with the liberties, powers and privileges of the lessee and fair
compensation as may be mutually agreed upon or in the event of disagreement, as
may be decided by the Government, shall be made to the lessee for all loss or damage
substantial hindrance or interference caused to the lessee by such other person
authorised by the Government.

War or emergency situations- In the event of the existence of a state of war or
emergency (of which existence the President of India shall be the sole judge and a
notification to this effect in the Gazette of India shall be conclusive proof), the
Government with the consent of the Central Government shall, from time to time and
at all times during the quarry lease term, have the right (to be exercised by a notice in
writing to the lessee) forthwith to take possession and control of the works, plant,
machinery and premises of the lessee on or in connection with the lease area or the
operations under the quarry lease and during such possession or control, the lessee
shall conform to and obey all directions given by or on behalf of the Central
Government or Government regarding the use or employment of such works, plants,
premises and minerals, provided that fair compensation shall be paid to the lessee for
all loss or damage sustained by him by reason or in consequence of the exercise of
the powers conferred hereby. The exercise of such power shall not result in
termination or extension of the quarry lease term or affect the terms and provisions of
the quarry lease other than to the extent specified herein.

Right to sell workings- If at the end of six calendar months after the expiry or
termination of the quarry lease on account of default of the lessee, there shall remain
in or upon the lease area any mineral, engines, machinery, plant, buildings structures,
tramways, railways and other work, erections and conveniences or other property, the
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same shall be deemed to become the property of the Government and may be sold or
disposed of in such manner as the Government shall deem fit without liability to pay
any compensation or to account to the lessee in respect thereof.

© Acquisition of land of third parties and compensation thereof- If after the receipt
of an offer of compensation for any damage which is likely to arise from the
proposed operation of the lessee, the occupier of the surface or any part of the said
lands refuses his consent to the exercise of the rights and powers reserved to the
Government and granted by the quarry lease, the lessee shall report the matter to the
Government and shall deposit with it the amount offered as compensation and if the
Government is satisfied that the amount of compensation is reasonable or if it is not
so satisfied and the lessee shall have deposited with it such further amount as the
Government may consider reasonable, the Government shall order the occupier to
allow the lessee to enter upon the said land and carry out such operations as may be
necessary for the purpose of the quarry lease. In assessing the amount of such
compensation the Government shall be guided by the principles of the Right to Fair
Compensation and Transparency in Land Acquisition, Rehabilitation and
Resettlement Act, 2013.

) Changes to demarcation of the lease area — Where subsequent to grant of a quarry
lease, the landowner refuses his consent to the exercise of the rights and privileges of
the lessee pursuant to the rules, the landowner may submit a written application to the
Government for exclusion of the land owned by him from the lease area. The
Government may, on being satisfied about the genuineness of the reasons for such
request, consider exclusion of such land from the lease area.

CHAPTER IV: QUARRY PERMIT

20. Grant of a quarry permit-

#[The Competent Authority under rule 23 may, upon receipt of an application in writing,
grant a quarry permit in accordance with the provisions of this Chapter to an individual who
is an Indian national or a company as defined in clause (20) of section 2 of the Companies
Act, 2013, for extracting to use or otherwise deal with any minor mineral specified in Part A
of the Schedule III for the work relating to item (i) the Central or the State Government,
Government Undertaking and any work being of national or state importance, as the case may
be; or item (ii) basement or levelling of land for any industrial or residential or commercial
purposes:

Provided that, no such quarry permit shall be required for extracting any minor mineral
specified in Part A of Schedule III, if the extracted mineral is not being transported out of the
same revenue survey number or It has been extracted out of the same land-owner’s another
revenue survey number of the same village and is being used for levelling of the land of the
same land-owner:

Provided further that, no such quarry permit for extracting to use or otherwise deal with
ordinary sand or minerals specified in Part A-II of Schedule III will be granted for the
purpose of the work mentioned at item (ii) above unless such permit is applied in accordance
with the provisions of this chapter by;

@  an individual who is an Indian national or a co-operative housing society registered
under the Gujarat Co-operative Societies Act, 1961, for using up to one hundred metric
tonnes for construction of residential unit(s) for dwelling purposes;

% Subs. by GU/2019/12/MCR-102019-MM-720(1)-CHH, dated 21* June 2019 (w.e.f. 21-06-2019).
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10 If any mineral is removed without payment of royalty as required to be paid under the
quarry parwana, the District Collector or any officer duly authorised by him may
enter the land in respect of which the quarry parwana is granted and take possession
of all or any of minerals or movable property or such part of it as will suffice to
recover the royalty payable.

1 If the payment of any amount recoverable under the quarry parwana is not made
within thirty days from the due date, the same may be recovered as arrears of land
revenue and the quarry parwana may be terminated.

12 On or after expiry of the period of the quarry parwana or when the quarry parwana is
terminated before the date of expiry of the period, the quarry parwana holder shall
not, after the date of such cancellation, carry on any quarrying operations or remove
any mineral that may have been excavated.

13) The quarry parwana holder shall maintain accounts to verify the production and
payment of royalty in the manner as may be specified by the Commissionet.

149 In case no quarrying operations are carried out in the notified area specified in the
quarry parwana, for a period of ninety days without any reasonable cause or without
permission of the District Collector, the quarry parwana shall be liable to be
terminated after giving the quarry parwana holder an opportunity to state his case.

15 Notwithstanding anything to the contrary contained herein, the provisions of rule 56
shall not apply to a quarry parwana issued under this CHAPTER VII.

33. Dimension of area for Quarry Parwana.- The dimension of the area to be granted under a
quarry parwana shall be a square or rectangular.

34. *![Security Deposit for Quarry Parwana.- The person to whom a quarry parwana is granted
shall, within thirty days of such grant, pay a refundable security deposit of the following
amount as may be applicable-

a. rupees two thousand for an area up to one thousand square metres; and
b. rupees five thousand for an area more than one thousand square metres:

Provided that such security deposit or part thereof, to the extent not required to be applied
to any of the purposes mentioned in these rules, shall be refunded to the quarry parwana
holder in case the quarry parwana is surrendered or the period of the quarry parwana has
expired and no renewal thereof has been applied for, within sixty days of such surrender
or expiry, as the case may be.]

*[34A Refund of Payments:
Any payments made to the District Collector by the holder of a quarry parwana pursuant to
rule 32 shall be refunded by the Collector to such holder of quarry parwana if the minor
mineral in respect of which such payments were made is not dispatched.]

CHAPTER VIII: SCIENTIFIC AND SYSTEMATIC MINING

35. Mining Plan.-

! Subs. by GU/2019/12/MCR-102019-MM-720(1)-CHH, dated 21* June 2019 (w.e.f. 21-06-2019).
“ Ins. by GU/2019/12/MCR-102019-MM-720(1)-CHH, dated 21* June 2019 (w.e.f. 21-06-2019).
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] No mining operations shall be undertaken except in accordance with the mining plan
which has been approved by the Government in terms of rules *’[35, 36, 37 and 38] :

Provided that in cases which are exempt from the requirement of procuring an
environmental clearance under the Environment Impact Assessment Notification,
2006, issued by the Ministry of Environment and Forests, no mining plan shall be
required.

@ The mining plan shall incorporate:-

@®

b

©

@

©

@

the plan of the mineral concession area showing the nature and extent of the
mineral body, spot or spots where the mining operations are proposed to be
based on the prospecting data provided by the Government or gathered by
the bidder or any other person;

details of the geology and lithology of the area including mineral resource
and reserves of the area;

the extent of manual mining or mining by the use of machinery and
mechanical devices;

the plan of the area showing natural water courses, limits of reserves and
other forest areas and density of trees, if any, assessment of impact of mining
activity on forest, land surface and environment including air and water
pollution, details of scheme of restoration of the area by afforestation, land
reclamation, use of pollution control devices and such other measures as may
be directed by the Government in writing from time to time;

a tentative scheme of mining and annual programme and plan for excavation
from year to year for five years;

a progressive mine closure plan as defined under these rules, if applicable;

tentative estimate about accretion of mine waste and its manner and its
manner and mode of disposal and confinement;

10} manner of mineral processing and mineral up-gradation including mode of
tailing disposal;
0] pre-feasibility report prepared in accordance with the Environment Impact
Assessment Notification, 2006,; and
0 any other information which the Government may require the bidder to
provide in the mining plan.
) The mining plan shall be made in accordance with a manual/guidelines, as may be

specified by the Government, in that regard:

Provided that the Government may revise or update, every five years or earlier if
required, the formats of the mining plan and the mine closure plan prescribed by it:

Provided further that in case of mining of granite or marble, the mining plan shall

* Subs. by GJ/2017/26/MCR-102017-MM-995-CHH, dated 10™ August, 2017 (w.e.f. 10-08-2017).
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conform to Granite Conservation and Development Rules 1999 or the Marble
Development and Conservation Rules 2002, respectively.

The Government may impose such conditions as it considers necessary by an order in
writing if such modification or imposition of conditions are considered necessary in
the light of the experience of operation of mining plan or in view of the change in the
technological development.

If the mining operations are not carried out in accordance with the approved mining
plan or any information contained in the mining plan is found to be incorrect,
misleading or non-compliant with applicable laws including these rules, the
Government may by order, suspend all or any of the mining operations and permit
continuance of only such operations as are required to restore the conditions in the
mine as envisaged under the approved mining plan or modified mining plan, for the
purpose of restoration to the extent possible:

Provided that the mineral concession holder should be informed in writing about the
violation and if the violation is not rectified within a period of forty five days thereof,
a show cause notice should be given asking reasons why the mining operations
should not be suspended and, further, if no satisfactory reply is received within a
period of thirty days, the mining operations can be suspended:

Provided further that the competent authority may revoke the suspension after the
mineral concession holder rectifies the violation intimated in this regard.

36. Preparation of Mining Plan.-

O

@

©)

Every mining plan shall be prepared by a person who has the following qualifications
and experience:

@ a degree in mining engineering or a post-graduate degree in geology obtained
from a university established or incorporated by or under a Central Act, a
Provincial Act or a State Act, including any institutions recognized by the
University Grants Commission established under section 4 of the University
Grants Commission Act, 1956 or any equivalent qualification granted by any
university or institution outside India and recognised by the Government of
India; and

® relevant professional experience of five years of working in a supervisory
capacity in the field of mining after obtaining the degree.

Only a person qualified to prepare a mining plan may carry out modifications to a
mining plan.

It shall be the obligation of the successful bidder/ mineral concession holder to
ensure that the mining plan is prepared in accordance with applicable laws.

For the purposes of preparation of a mining plan, the successful bidder may, upon a
written request in Form I, be granted a limited prospecting permit to conduct
prospecting operations. The purpose of such limited exploration shall be strictly to
gather information and data for the purposes of preparing a mining plan. Any
minerals won during such exploration shall be handed over to the Government, free
of cost:

Provided that the successful bidder may retain the core recovered during the

Page 39 of 172



93

prospecting operations.

The prospecting permit shall be granted in the format specified in Form J.

37. Procedure for approval of the Mining Plan.-

O
@

&)

@

The mining plan shall be submitted to the Government.

Every mining plan submitted for approval under sub-rule (1) shall be accompanied
by a fee of rupees five thousand.

The Government shall, by an order in writing, dispose of the application for approval
of the mining plan within a period of ninety days from the date of receiving of such
application:

Provided that the aforesaid period of ninety days shall be applicable only if the
mining plan is complete in all respects, and in case of any modifications subsequently
suggested by the Government after the initial submission of the mining plan for
approval, the said period shall be applicable from the date on which such
modifications are carried out and submitted afresh to the Government.

The Government may, by an order in writing, at any time direct modification of the
mining plan or impose such conditions in the mining plan as it may consider
necessary.

38. Modification and review of the mining plan.-

O

@

©)

@
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The mining plan for minerals specified in Part A-II or Part B of Schedule III, once
approved, shall be subject to review and updation at an interval of every five years
starting from date of registration of the duly executed quarry lease deed.

At least one hundred twenty days before the expiry of every five years period
specified in sub-rule (1), the lessee shall submit a mining plan for mining operations,
for the minerals specified in Part A-II or Part B of Schedule III, for a period of five
subsequent years prepared in accordance with rule *[36] , which shall be disposed of
in accordance with rule **[37] :

Provided that the mining operations shall not be carried out or allowed to be carried
out by the quarry lease holder till the approval of the scheme of mining.

The mining plan for minerals specified in Part A-I of Schedule III, once approved,
shall be subject to review and updation at least once during the period of the quarry
lease.

A quarry lease holder may seek modifications in the approved mining plan as are
considered expedient, keeping in view changes in the business environment; or in the
interest of safe and scientific mining, conservation of minerals, for the protection of
environment; or any other reason to be specified in writing by the quarry lease holder.
Any modification to a mining plan shall be approved in writing by the authority that
approved the initial mining plan.

In case of modifications to a mining plan, the provisions of rule 37 shall apply

 Subs. by GJ/2017/26/MCR-102017-MM-995-CHH, dated 10" August, 2017 (w.e.f. 10-08-2017).
* Subs. by GJ/2017/26/MCR-102017-MM-995-CHH, dated 10" August, 2017 (w.e.f. 10-08-2017).
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mutatis mutandis.

39. Mining plan to be submitted by existing lessee.-

M

@

©)

@

©

©

M

Where mining operations for minor minerals have been undertaken before the
commencement of these rules without an approved mining plan, the lease holder of
such lease shall submit a mining plan within a period of six months from the date of
commencement of the rules, to the Government for its approval.

If a lease holder has not been able to submit the mining plan within the specified time
for reasons beyond his control, he may apply in writing for extension of time giving
reasons to the Government.

The Government on receiving an application made under sub-rule (2) above, may on
being satisfied extend, through an order in writing, the period for submission of the
mining plan for a period which may not exceed one year.

The Government may, through an order in writing, approve the mining plan
submitted by the lease holder under sub-rule (1) with modifications to be carried out
in the mining plan and the lease holder shall carry out such modifications and re-
submit the modified mining plan for approval of the Government.

The Government shall, within a period of ninety days from the date of receipt of the
mining plan or the modified plan convey its or his approval or disapproval in writing
to the applicant and in case of disapproval it or he shall also convey the reasons for
disapproving the said mining plan or the modified mining plan:

Provided that in case of disapproval of a mining plan, no mining operations shall be
carried out until the mining plan is resubmitted and is approved in accordance with
these rules.

If no decision is conveyed within the period stipulated under sub-rule (5), the mining
plan or the modified mining plan, as the case may be, shall be deemed to have been
provisionally approved and such approval shall be subject to the final decision
whenever communicated.

The mining plan submitted under sub rule (1) shall be prepared by a person specified
i sub-rule (1) of rule 36.

CHAPTER IX: EXPIRY OF A QUARRY LEASE

40. Auction after expiry of a quarry lease.- On the expiry of the lease period, the quarry lease
shall be put up for auction as per the procedure specified in the rules.

CHAPTER X: LAPSE, SURRENDER OR TERMINATION

41. Lapsing of the quarry lease-

M

@

A quarry lease shall lapse in accordance with the provisions of section 4A. Subject to
the conditions of this rule, where quarrying operations are not commenced within a
period of two years from the date of execution of the quarry lease, or are
discontinued for a continuous period of two years after commencement of such
operations, the quarry lease shall lapse.

The lapsing of a quarry lease shall be recorded through an order issued by the
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© The holder of a mineral concession granted under these rules shall also pay a yearly
surface rent to the Government for the surface area leased to him, at the rate of rupees
one thousand per hectare or part thereof or at the non-agriculture assessment rate
prescribed by the Revenue Department from time to time, whichever is higher.

57. “[Upfront payment and performance security for minerals specified in Part A-I of
Schedule III:- In case of minerals specified in Part A-I of Schedule III, each of (a) the
upfront payment to be made under rule 9; and (b) the performance security to be furnished
under rule 10, each shall be an amount equivalent to one per cent. of the total value of estimated
resources. ]

58. Sum Due to Be Recovered as Arrears of Land Revenue.- Any rent, royalty, tax, fee,
penalty, auction premium or other sum due to the Government may be recovered as arrears of
land revenue on the basis of a certificate issued by the Government.

*[58A. Minimum Alternate Premium.-

Any person to whom a quarry lease is granted under rule 29 or a quarry lease is granted
without auction or competitive bidding, shall pay a minimum alternate premium in addition
to other applicable amounts payable under these rules. The amount of such minimum
alternate premium to be paid shall be as notified by the Government for various districts or
talukas in the State of Gujarat for the minerals listed in Schedule III:

Provided that, the Government shall not enhance the rate of Minimum Alternate Premium in
respect of any mineral more than once during any period of three years.]

CHAPTER XV: ENVIRONMENT MANAGEMENT
59. Environmental clearance.-
Mining operations will be undertaken only pursuant to a valid environmental clearance in

accordance with the provisions of the Environment (Protection) Act, 1986 and the rules and
notifications issued thereunder, including the Environment Impact Assessment Notification,

>3 Subs. by GU/2019/12/MCR-102019-MM-720(1)-CHH, dated 21* June 2019 (w.e.f. 21-06-2019). Earlier rule
57 was substituted by GJ/2018/12/MCR-102018-325-CHH, dated 9™ March, 2018 (w.e.f. 09-03-2018). Rule 57,
before substitution by GU/2019/12/MCR-102019-MM-720(1)-CHH, dated 21* June 2019 (w.e.f. 21-06-2019),
stood as under:

“57. Upfront payment and performance security for minerals specified in Part A-I of Schedule 11I:- In

case of minerals specified in Part A-I of Schedule III, the upfront payment to be made under rule 9 and the
performance security to be furnished under rule 10 shall each be for an amount equal to the aggregate of:

@ twenty five cent of the estimated annual royalty payable for the first year of the lease which
shall be a product of the: (i) royalty for the mineral(s) per metric tonne; and (ii) estimated
quantity of mineral resources being auctioned expressed in metric tonne divided by the tenure
of the lease; and

® twenty five cent of the estimated annual auction premium payable for the first year of the lease
which shall be a product of the:

)] highest final premium offer; and
(i1) value of estimated resources divided by the tenure of the lease.”

* Ins. by GU/2019/12/MCR-102019-MM-720(1)-CHH, dated 21* June 2019 (w.e.f. 21-06-2019).

Page 52 of 172



2006.

97

60. Mine Closure plan.-

Every mine shall have a mine closure plan which shall contain steps to be taken for
reclamation, rehabilitation measures taken in respect of a mine or part thereof commencing
from cessation of quarrying or processing operations in a mine / cluster or part thereof. The
mine closure plan shall be of two types:

@)
(b)

progressive mine closure plan; and

final mine closure plan.

61. Submission of progressive mine closure plan.-

y

@

©)

@

&)

©®

The progressive mine closure plan shall be prepdred by the quarry lease holder only
for minerals specified in Part A-Il or Part B of Schedule III, for the purpose of
providing protective, reclamation and rehabilitation measures in a mine or part
thereof.

The progressive mine closure plan shall be prepared in the manner specified and in
the standard format as per the guidelines issued by the Government in this regard.

In case of fresh grant of quarry lease, a progressive mine closure plan as a component
of mining plan shall be submitted to the Government.

The lessee shall, in case of an existing quarry lease, submit a progressive mine
closure plan to the Government/officer authorised by the Government in this behalf
for approval within a period of one year from the date of commencement of these
rules.

The lessee shall review the progressive mine closure plan every five years from the
date of its approval in case of existing mine or from the date of opening of the mine
in case of fresh grant of quarry lease, as the case may be and shall submit to the
officer authorised by the Government for its approval.

The Government/officer authorised by the Government shall convey his approval or
refusal of the progressive mine closure plan in writing within a period of ninety days
from the date of receipt:

Provided that the aforesaid period of ninety days shall be applicable only if the
progressive mine closure plan is complete in all respects, and in case of any
modifications subsequently suggested by the Government after the initial submission
of the progressive mine closure plan for approval, the said period shall be applicable
from the date on which such modifications are carried out and submitted afresh to the
Government.

If the approval or refusal of the progressive mine closure plan is not conveyed to the
lessee, within the period as specified in sub-rule (6), the progressive mine closure
plan shall be deemed to have been provisionally approved and such approval shall be
subject to the final decision whenever communicated.

62, Submission of Final mine closure plan.-

)

The final mine closure plan shall be prepared by all mineral concession holders under
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these rules for the purpose of decommissioning, reclamation and rehabilitation in the
mine, cluster or part thereof after cessation of mining and mineral processing
operations.

@ The final mine closure plan shall be prepared in the manner specified and in the
standard format as per the guidelines issued by the Government in this regard

3 The lessee shall submit final mine closure plan to the Government/officer authorised
by the Government for the approval one year prior to the proposed closure of the
mine. Such final mine closure plan shall be approved by the Government and the
approval or refusal of the final mine closure plan shall be conveyed within a period
of ninety days from the date of its receipt:

Provided that the aforesaid period of ninety days shall be applicable only if the final
mine closure plan is complete in all respects, and in case of any modifications
subsequently suggested by the committee referred at sub-rule (3) of rule *°[64] after
the initial submission of the final mine closure plan for approval, the said period shall
be applicable from the date on which such modifications are carried out and
submitted afresh.

@ If approval or refusal of the final mine closure plan is not conveyed in writing to the
lessee within time period as specified in sub-rule (3), the final mine closure plan shall
be deemed to have been provisionally approved and such approval shall be subject to
the final decision whenever communicated in writing.

63. Responsibilities of holder of mineral concession.-

O The holder of a mineral concession shall have the responsibility to ensure that the
protective measures contained in the mine closure plan including reclamation and
rehabilitation work have been carried out in accordance with the approved mine
closure plan or with such modifications as approved by the Govemment/officer
authorised by the Government under these rules.

(93] The holder of a mineral concession shall submit to the Government / officer

authorised by the Government a yearly report before i July of every year setting

forth the extent of protective and rehabilitative works carried out as envisaged in the
approved mine closure plan and if there is any deviation, reasons thereof.

64. Financial assurance.-

0] Financial assurance shall be furnished by every lease holder for due and proper
implementation of the approved progressive and final mine closure plan. The amount
of financial assurance shall be rupees one lakh per hectare or part thereof the quarry
lease area put to use for mining and allied activities:

Provided that a quarry lease holder shall be required to enhance the amount of
financial assurance with the increase in the area of mining and allied activities:

Provided further that, where a quarry lease holder undertakes reclamation and
rehabilitation measures as part of the progressive closure of mine, the amount so
spent shall be reckoned as the sum of the financial assurance already spent by the
lease holder and the total amount of financial assurance to be fumished by the lease

*Subs. by GJ/2017/26/MCR-102017-MM-995-CHH, dated 10" August, 2017 (w.e.f. 10-08-2017).
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shall be reduced to that extent.

The financial assurance shall be submitted by way of a bank guarantee in the format
as provided in Form V or a non-interest bearing security deposit. The financial
assurance should remain valid:

for an initial period of five years and thereafter for subsequent periods of five
years or the remaining term of the quarry lease, whichever is lower, in case of
minerals specified in Part A-I1 or Part B of Schedule III; or

for the entire duration of the quarry lease term, for minerals specifiedin Part A-1
of Schedule ITI, as the case may be.

Release of financial assurance shall be effective upon the notice given by the lease
holder for the satisfactory compliance of the provisions contained in the mine closure
plan and certified by a committee comprising of three members, one each from the
following departments, as nominated by the respective head of department: (a)
Geologist (CGM); (b) Gujarat Pollution Control Board; and Roads and Buildings
Department.

If the committee referred at sub-rule (3) has reasonable grounds for believing that the
protective, reclamation and measures as envisaged in the approved mine closure plan
in respect of which financial assurance was given have not been or will not be carried
out in accordance with mine closure plan, either fully or partially, the committee shall
give the lease holder a written notice of its intension to issue the orders for forfeiting
the sum assured at least thirty days prior to the date of the order to be issued.

Within thirty days of the receipt of notice referred to in sub-rule (4) if no satisfactory
reply has been received in writing from the lease holder, the committee referred at
sub-rule (3) shall pass an order for forfeiting the surety amount (pursuant to security
provided under sub-rule (2)) and a copy of such order shall be endorsed to the
Government.

Upon the issuance of an order by the committee referred at sub-rule (3), the
Government may realize/ invoke any security provided under sub-rule (2) for the
purpose of performance of protective, reclamation, rehabilitation measures and shall
carry out those measures, or appoint an agent to do so.

System of working.-

O
@

&)

System of working in quarry lease shall be performed by formation of benches.

Such benches in mineral and overburden including weathered mineral shall be staked
separately and the benches in overburden or weathered mineral shall be kept
sufficiently away in advance so that their working does not interfere with the working

of quarry.

In order to ensure optimum production with minimum waste generation, every lease
holder shall endeavour to deploy machinery and equipment as per the mining plan.

Separate stacking of non-saleable mineral.-

M

The non-saleable mineral or sub-grade mineral at a quarry or mine bottom shall
regularly be collected and transported to the surface and the quarry or mine floor
shall be kept reasonably clear of debris.
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The overburden and waste material obtained during mining operations shall not be
allowed to be mixed with non-saleable or subgrade minerals. The mineral,
overburden, waste material, non-saleable mineral or sub-grade mineral shall be
stacked separately on the ground earmarked for the purpose.

The ground selected for dumping of top soil, overburden, waste material and non-
saleable mineral or sub-grade mineral shall be far away from workings of quarry or
mine, but within the leased area.

Employment of Qualified officers.-

O

@

For the purpose of carrying out mining operations in accordance with these rules,
every quarry lease holder shall employ a part-time mining engineer and a part-time
geologist.

@ In case of minerals specified in Part A of Schedule III, the part-time mining
engineer and geologist can be employed up to a maximum of:

® eighteen mines/quarries where mining is carried out by manual
means; and

(1) twelve mines/quarries where mining is carried out by any other
means;,

provided that all such mines/quarries are located within a radius of fifty
kilometres.

® In case of minerals specified in Part B of Schedule III, the part-time mining
engineer and geologist can be employed up to a maximum of six
mines/quarries; provided that all such mines/quarries are located within a
radius of fifty kilometres:

Provided further that a whole-time geologist may be employed in-lieu of a
part-time mining engineer.

A geologist or mining engineer referred in sub-rule (1) above shall possess the
qualifications specified below:-

@ Geologist: A postgraduate degree in Geology obtained from a University
established or incorporated by or under a Central Act, a

Provincial Act or a State Act, including any institution recognized by the
University Grants Commission established under section 4 of the University
Grants Commission Act, 1956 or any equivalent qualification;

b Mining Engineer:

@ A degree in mining engineering obtained from a University established or
incorporated by or under a Central Act, a Provincial Act or a State Act,
including any institution recognized by the University Grants Commission
established under section 4 of the University Grants Commission Act, 1956
or any equivalent qualification; or

(i) three years full time diploma certificate in Mining Engineering awarded by
the State Technical Education Boards with two years’ experience in mining
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operations.

If a quarry lease holder possesses the qualifications as mentioned in sub-rule (1), he
may appoint himself as the qualified officer for the purpose of sub-rule (1).

The lease holder shall intimate the Government, the details of qualified officer
employed by him together with consent of such officer. When the employment of any
such qualified officer is terminated or any such qualified officer leaves the said
employment, the holder of the quarry lease shall within fifteen days from the date of
such appointment, termination or leaving, inform such changes in writing to the
Government.

The quarry lease holder shall also comply with the provisions of the Mines Act, 1952
(35 of 1952) with regard to employment of qualified officers.

Duties of qualified officer.-

O

Duties of Geologist: It shall be the duty of the geologist to:-

@ be responsible for periodic updating of minerals resources, maintenance of
bore cores or samples and bore hole logs;

b plan for conservation of mineral resources and optimal utilisation of the
minerals and ores in the mining leases;

© prepare a scheme of prospecting as per the format specified by the
Government and to carry out the investigation operation as per the scheme;

@ prepare the necessary geological maps, plans and sections which are required
to delineate the ore body;

© carry out petrological and mineralogical studies of host rock and mineralized
zones;

® calculate reserves and its grade;

® provide all the necessary information required for controlling the quality of

the minerals produced,;

3)] maintain proper records of the prospecting operations and records of sinking
of shafts and boreholes as provided under theserules;

] work out the appropriate method of sampling and ensure preparation of
samples accordingly;

) update the reserve figures, grade-wise and category-wise at the end of every
year in case of a working mine;

& identify the associated rocks and minerals and maintain proper records of the
stacks of non-salable/sub-grade minerals produced; and

)] carry out all such orders and directions as may be given in writing under

these rules by the Government and to forward a copy of all such orders or
directions to the lease holder.
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@ Duties of Mining Engineer: It shall be the duty of the mining engineer to:-

@

b)

©

@

©

take all necessary steps to plan and conduct mining operations, so as to
ensure conservation of minerals, systematic development of the mineral
deposits and protection of environment in and around the quarry lease area in
accordance with these rules;

prepare and maintain plans, sections, reports and schemes in accordance with
these rules;

carry out the study of the associated rocks and minerals, identify them and
stack the various minerals produced separately;

carry out all such orders and directions as may be given in writing under
these rules by the Government and to forward a copy of such orders or
directions to the holder of quarry lease;

ensure that there is sufficient provision of proper materials, appliances and
facilities at all times at quarry lease for the purposec of carrying out the
provisions of these rules and orders issued thereunder and where he is not the
lessee of the quarry lease, he shall make requisition in writing to the lessee
for anything required for the aforesaid purpose. A copy of every such
requisition shall be recorded in bound paged book kept for the purpose. The
lessee shall provide, as soon as possible after receipt of such requisition, the
materials and facilities requisitioned by the mining engineer.

Environmental Safeguards to be implemented regarding mining operations.-

1)) Mine working shall be strictly as per the conditions of approved mining plan
including the environment management plan, as the case may be.

@ Failure to comply with sub-rule (1) may result in termination of quarry lease after
giving thirty days' notice to the lease holder for compliance.

Environment Impact Mitigating Measures.-

The following measures shall be incorporated in the environment management plan and shall
be followed by every lease holder:

0] Removal and utilization of top soil:-

@

The top soil collected during mining operations shall be managed to stack
systematically at the approved site; and

®) Top soil so stacked shall be utilized for plantation or for restoration and
rehabilitation of the land no longer required for mining operations or for
stabilizing/ landscaping the overburden dumps.

@ Storage of overburden, waste rock, etc:-

@ The overburden, waste rock and non-saleable mineral generated during
mining operations shall be managed to stack separately in properly formed
dumps on grounds earmarked in approved environmental clearance;

® The over burden dump shall be properly secured to prevent the degradation
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of the surrounding land or silting of water courses.

© Wherever possible, the waste rock or overburden or other rejects shall be
used for back filling the worked out quarry or mine where the mineral has
been recovered up to the optimum depth, with a view to restore the land to its
original use or desired alternate use. Where the backfilling is not feasible, the
waste dumps shall be scientifically vegetated by suitable native species to
prevent erosion and surface run off; and

@ The maximum height of the already existing waste dumps shall not exceed
five metres and it shall be protected by walls of rubble stones or Geo-green
blanket to prevent the flow of fine particles.

Reclamation and Rehabilitation of lands:-

Restoration, reclamation and rehabilitation of land affected by mining operations
shall be undertaken in a phased manner so that the work is completed before the
conclusion of mining operations and the abandonment of the quarry or mine, with a
view to leave a productive and sustainable site.

Precaution against ground vibrations.-

Whenever any damage to public buildings or monuments is apprehended due to their
proximity to the quarry lease area, scientific investigations shall be carried out by the
holder of the quarry lease so as to keep the ground vibrations caused by blasting
operations within safe limit.

Precaution against air pollution:-

® Air pollution due to dust, exhaust emissions or fumes during, mining or
processing operations for mineral and related activities shall be controlled
and kept within permissible limits as specified under any environmental law
for the time being in force. Main haulage roads of the mine shall be kept wet
by sprinkling of water; and

®) Periodical examination of air quality shall be monitored by the association of
the cluster and results shall be intimated to concerned District Geologist /
District Assistant Geologist as well as the regional officer of the State
Pollution Control Board.

Discharge of toxic liquids:-

All possible precautions shall be taken to prevent or reduce to a minimum, the
discharge of toxic and objectionable liquid effluents from a quarry or mine, workshop
or beneficiation or metallurgical plants, tailing ponds, into surface or ground water
bodies, ground water acquifiers and usable lands. These effluents shall conform to
the standards laid down in this regard.

Precaution against noise pollution:-

@ Noise arising out of mining and processing operations for a mineral at the
source shall be controlled so as to keep it within the permissible limit; and

®) Periodical examination of noise pollution shall be monitored by the
association of the cluster and results shall be intimated to concerned District
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Geologist / District Assistant Geologist as well as the regional officer of the
State Pollution Control Board.

Restoration of fauna/flora:-

@

®)

©

@

©

Effective measures shall be taken for plantation in the area earmarked in the
environment management plan. It shall be ensured that plantation shall be
done at least five per cent of the total land of the cluster as specified every
year;

The earmarked site for plantation shall be fenced and proper planning of
watering and caring the plants shall be implemented. The same shall be
looked after during the subsistence of the cluster;

Suitable trees shall be planted along cluster boundary, on both sides of the
major roads, near site office of the mine and over the inactive dumps;

The lease holder shall not cut or injure any trees in area of his quarry lease
without the previous sanction in writing of any officer authorised in this
behalf under any law in force; and

All precautionary measures shall be taken during mining operations for
conservation and protection of endangered fauna and flora.

Water management:-

@

®)

©

@

©

Water collected shall be analyzed and if found potable then it shall be
diverted for drinking purpose in consultation with Gujarat Water Supply and
Sewerage Board.

Accumulated unpotable rain water shall be de-watered and diverted to nearby
pond / aquifer / river / nallah, catchment area by providing suitable pipe line
or drains or link canals, as the case may be, in consultation with Gujarat
Water Supply and Sewerage Board;

The procedure of water harvesting shall be adopted to recharge the ground
water table;

Effective steps shall be taken for setting up of a water treatment plant
wherever required to treat the effluents collected in the working pits; and

For working below ground water level, the quarry lease holder shall carry out
a detailed hydro-geological study taking into account the mine water
discharge, management of discharged water and shall obtain prior approval
of the State Ground Water Department.

Corporate Social Responsibility:-

@

®)

Regular health check-up camps for the workers engaged in mines shall be
organized;

Occupational health surveillance programme of the workers shall be

undertaken periodically to observe any contractions due to exposure to dust
and take corrective measures, if needed;
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© Insurance cover to all workers engaged in mines shall be provided;
@ Common vocational training center shall be setup at a district level; and
© Local needs of habitant like school, creche, hospital, veterinary hospital,

sanitation, drinking water etc., shall be considered positively.

Open cast working.-

O

@

€)

In open cast workings, the benches formed shall be so arranged that the benches in
mineral and overburden are separate so as to avoid mixing of waste with the minerals.

The benches in overburden shall be kept sufficiently in advance so that their
workings do not interfere with the working of minerals.

Orientation of the workings and sequence of mining operations shall be such that
different grades of minerals can be obtained simultaneously for blending with a view
to achieve optimum recovery of minerals from the deposit.

Notice of temporary discontinuance of work in mines and obligations of the lease
holders.—

O

@

©)

@

Temporary discontinuance shall mean the planned or unplanned suspension of
mining operations in a mine or part thereof and where the operations are likely to be
resumed not earlier than sixty days.

The lessee shall send to lease granting authority written notice in Form W when the
mining or mineral processing operations in the mine or part thereof are discontinued
for a period exceeding sixty days so as to reach them within seventy five days from
the date of such temporary discontinuance.

Where the discontinuance takes place as a result of the occurrence of natural calamity
beyond the control of the lessee, or in compliance with any order or directions issued
by any statutory authority established under any law in force or any tribunal or a
court, a written notice of discontinuance, under this sub- rule shall be submitted to the
lease granting authority within a period of fifteen days of such discontinuance in
Form W.

During the temporary discontinuation of a mine or part thereof, it shall be the
responsibility of the lessee to comply with the reasonable prohibitive measures to
restrict access for unauthorised entry, provide protective measures to potentially
dangerous sources of electrical and mechanical installations, the mine openings or
workings and all other structures. It shall be ensured that all contaminated effluents
are controlled and all physical, chemical, biological monitoring programmes have
been continued. Tt shall also be ensured that all rock piles, over burden piles and
stock piles and tailings and other water impoundment structures have been
maintained in stable and safe conditions.

Intimation of reopening of a mine.- The lessee shall send to the lease granting authority, a
written intimation in Form C of reopening of a mine after temporary discontinuance so as to
reach them within fifteen days from the date of such reopening.

Examination of mineral deposits and taking of samples.- The Government may enter and
inspect a mine and may examine any mineral deposit in any area under quarry lease and take
samples therefrom at any time for the purposes of theserules.
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Prohibition of deployment in certain cases.- If any mine or part thereof, in the opinion of
the Government poses a grave and immediate threat to the conservation of minerals or to
environment, it may, by an order in writing to the lessee, require him to take such measures as
may be specified in the order and may prohibit, until the requirements as specified in the
order are complied with to its satisfaction, the deployment of any person other than those
required for compliance with the requirement of the order.

CHAPTER XVI: MISCELLANEOUS

76.

77.

78.

79.

Exercise of powers on behalf of the Government.-

For the purposes of these rules, the references to the expression “Government” shall mean
reference to the one or more of the officers specified in Schedule V. No authority exercising
the powers conferred on it under these rules shall be entitled to delegate such powers. In the
event that any power conferred under these rules has not been assigned to the jurisdiction of
any officer under Schedule V, such power shall be exercised by the Government.

Power to rectify apparent mistakes.- Any clerical or arithmetical mistake in any order
passed by the Government or any authority or officer under these rules and any error arising
therein due to accidental slip or omission, may be corrected, through an order in writing, by
the Government, the concerned authority or officer, as the case may be:

Provided that no rectification order prejudicial to any person shall be passed unless such
person has been given a reasonable opportunity of being heard.

Special provisions relating to minerals specified in Part B of the First Schedule to the
Act.- Notwithstanding anything contained in these rules:

) if the holder of a mineral concession discovers any mineral specified in Part B of the
First Schedule to the Act and not specified in such mineral concession, in the area
granted under such mineral concession, the discovery of such mineral shall be
reported in writing to the Director, Atomic Minerals Directorate for Exploration and
Research, Hyderabad within sixty days from the date of discovery of suchmineral;

9] the holder of such mineral concession shall not win or dispose of any mineral
specified in Part B of the First Schedule to the Act unless a separate lease or license
for the purpose has been obtained;

3 the quantities of any mineral specified in Part B of the First Schedule to the Act
recovered incidental to such mining operations shall be collected and stacked
separately and a report to that effect shall be sent to the Director, Atomic Minerals
Directorate for Exploration and Research, Hyderabad every month for such further
action by the lessee or permit holder as may be directed by the Atomic Minerals
Directorate for Exploration and Research.

Exploration Obligation.-

O A quarry lease holder granted through auction shall, for minerals listed in Part B of
Schedule III, namely:

® if at the time of auction, exploration up to level of inferred mineral resources
(333) had been completed and included in geological report forming part of
the tender document, within a period of one year from the registration of the
relevant lease deed:
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